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INTRODUCTION 

I, the Chairman of Standing Committee on Urban & Rural Develop­
ment (1994-95) baving been authorised by the Committee to submit the 
Report on their behalf prescnt the Thirteenth Report on the Delhi Rent 
Bill, 1994. 

2. The Delhi Rent Bill, 1994 wa5 introduced in Rajya Sabha on 
26 August, 1994 and was referred to the Committee by the Hon'ble 
Speaker under Rule 331E of the Rules of Procedure and Conduct of 
Business in Lok Sabha. 

3. The Committee held general discussion on the Bill at their sitting 
held on 20.10.94. Thereafter, the Committee held discussion with the 
representatives of Ministry of Urban Development and Ministry of Law on 
31.10.94. The Committee also took oral evidence of the Non-Governmen­
tal Organisations namely, Delhi Pradesh House Owners Association, 
Society for Fair Laws and Justice, Common Cause, Traders Association 
and Tenants Welfare Association. The Committee at their sittings held on 
1.12.94, 2.12.94, 7.12.94 and 14.12.94 held c1ause-by-c1ause consideration 
of the Bill. The Committee at the said sittings of the Committee also called 
the representatives of the Ministry of Urban Development and Ministry of 
Law and sought clarifications on various clauses of the Bill. The Report 
was considered by the Committee at their sittings held on 19.12.94 and 
2.2.95 and the Report was adopted by the Committee at their sittirig held 
on 2.2.95. 

4. The Committee wish to express their thanks for the officers of the 
Ministry of Urban Development and Ministry of Law who appeared before 
the Committee and placed their considered views. They also wish to thank 
the Ministry for furnishing the written replies on the points raised by the 
Committee. 

5. The Committee were also benefited from the views of SlShri R.C. 
Gupta and J.~. Sapra-Delhi Pradesh House Owners Association, 
Shri D.S. Bawa - Society for Fair Laws and Justice, Shri H.D. 
Shouric-Common Cause, Shri M.M. Aggarwal-New Delhi Traders 
Association, Shri Shrafat Khan and Shri M.V. Kamalasaran-Tenants 
Welfare Association and other representatives of the said Non-Govern­
mental Organisations all of whom tendered evidence before the Commit­
tee. The Committee wish to place on record their gratitude to them. The 
Committee also wish to express their thanks to Shri S.N. Mehta, 
Advocate. Supreme Court of India for furnishing Memorandum which 
helped the Committee in examination of the Bill. 

NEW DELllr; 
FebrUilry Z, /995 

Mag"" 13, /9/6 (Saka) 

(v) 

PRATAPRAO B. BHOSALE. 
Chairman. 

Stallding Committee on Urban 
and Rural Development. 



THE DELHI RENT BILL, 1994 
REPORT 

PA~T I 

BACKGROUND OF DELHI RENT BILL, 1994 

1.1 The Delhi Rent Bill, 1994 (Appendix I) was referred to the Committee on 
Urban and Rural Development by the Hon'ble Speaker, under Rule 331E of the 
Rules of Procedure and Conduct of Business in Lok Sabha for examination and 
report thereo~ to Parliament. 

1.2 The relations between landlords and tenants in the National Capital 
Territory of Delhi are presently governed by the Delhi Rent Control Act, 1958. 
The Act came into force on the 9th February, 1959. It was amended thereafter 
in 1960, 1963, 1976, 1984 and 1988. The demand for further amendments to the 
Delhi Rent Control Act, 1958 received fresh impetus with the tabling of 
National Housing Policy in both Houses of Parliament in 1992. The policy has 
since been considered and adopted by Parliament. One of its major concerns is 
to remove legal impediments to the growth of housing in general and rental 
housing in particular. Further, Supreme Court of India has also suggested 
changes in rent control laws. In this context, a Model Rent Control Legislation 
was formulated by the Central Government to the prevailing rent control laws. 
Moreover, the Constitution (Seventy First Amendment) Act, 1994 was passed to 
enable thc State Governments to set up State level rent tribunals for speedy 
disposal of rent cases by excluding the jurisdiction of all courts except the 
Supreme Court. In the light of the development referred to above, the proposed 
Bill seeks to amen~ the rent control law prevailing in Delhi. 

1.3 As the amendments are extensive and substantial in nature, instead of 
making changes in Delbi Rent Control Act, 1958, tbe said Act has been 
proposed to be repealed and replaced by the proposed Bill by enacting a n:esh 
legisla tion. 

1.4 In the statement of Objects and Reasons of the proposed Bill, it has been 
stated that on enactment, the proposed Bill will minimise distortion in the rental 
housing market and encourale the supply. of rental housing both from the 
existing housinl stock and from new housing stock. 



PART U 

TIlE DELHI RENT BILL, 1994-PROPOSED AMENDMENTS 

2.1 The Committee note that the proposed Delhi Rent Bill, 1994 as 
introduced in Rajya Sabha is comprehensive and more elaborate. The Commit­
tee after considering the Bill have suggested certain amendments to the said Bill 
as given in the succeeding paragraphs. 

Provision of Deemed Rent 
2.2 Clause 3(1)(c) provides that 'Notbing in this Act shall apply to any 

premises, whether residential or not whether let out before or after the 
commencement of this Act, whose monthly deemed rent on the date of 
commencement of this Act exceeds three ·thousand and five hundred rupees'. 
Further clause l1(l)(i) of the Bill provides that the Rent Autbority shall, on an 
application made to him in this behalf, in the prescribed manner, fIX in respect 
of any premises-the deemed rent for the purpose of clause (c) of sub-section 
(1) of section 3. 

2.3 The Committee note that provision in the nature of exempting properties 
with rent more than of Rs. 3,SOQI.. per month from the purview of the Delhi 
Rent (Control) Act, 1958 were included through the following amendment in 
section 3 of the Act in 1988: 

(c) to any premises, whether residential or not, whose monthly rent exceeds 
three thousand and five bundred rupees; 

2.4 Thus the exemption under tbe provision in relation to the properties with 
monthly rent exceeding Rs. 3SOQI.. per month is already there in the present Act. 
The classification. at a monthly rent of Rs. 3,500'- has been upheld by the 
Supreme Court recently in a case. The proposed clause 3(1)(c) endeavours to 
relate the rent with tbe rise and fan of standard rent as determined under clause 
7 so as to immunise it from the inflationary trends in the economy. 

1.5 Tbe Committee are of the oplDion that leavina the matter to adjudication 
for determlaatlon of the deemed reDt, wblcb Is cODceptUally tbe standard rent 
under daUIC 7, II fnuabt with danaer of more Uti&atlon from both the sides of 
laDdJord and teaaat. Tbe Committee are therefore, of the view tbat lbe said 
Section 3(1)(c) may be ....... ded 10 u to provide exemption on the patterD liven 
under SectIon 3(c) of the Delhi Rent Control Act, 1988. 

Tbe aec:euary consequential amendments may also be made In other clauses of 
the BlD. 

Certain Provisions not to apply 10 Premises 
2.6 Cia .... 3(1)h provides that NothlnalD this Act shall apply to any premises 

belonctnl to such rellalous, charitable or educational trult or class of trusts as 

2 
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may be speclfled by the Central Government by notlflcallon in the Omdal 
Gazette. Tbe Committee propose tbat tbe foUowin, worda should be added after 
tbe words 'educational trust' to minimise cases wbere exemption provided to 
trusts under the said clause may be misused: 

"duly recoplsed for exemption under Income Tax Act. It 
.:,.., 
Registration of Tenancy Agreements 

2.7 Clause 4(1) provides that 'Notwithstanding anything contained in section 
107 of the Transfer of Property Act, 1882, no person shall, after the 
commencement of this Act, let or take on rent any premises except by an 
agreement in writing'. Further Clause 4(3) provides that the landlord and the 
tenant shall jointly present a copy of an agreement in writing entered into which 
was not registered under the Registration Act, 1908, and jointly present a copy 
thereof for registration before the registering officer. The Committee lugest that 
in order to avoid delays in re&lstration tbe Government wbile framin& rules under 
sub-section (1) of clause 4 should provide for a reasonable time period, say 30 
days wltbln whlcb the re&lsterlng omcer shall register and return the duly 
re&istered documents to the parties. Tbe Committee also recommend tbat 
necessary facUlties should be provided to the registering omcen to dispose oft the 
applications within the prescribed period. 

Inheritability of Tenancy 
1.8 Clause 5(1) of the Bill provides Inheritability of tenancy to certain members 

of the family of the tenant in the event of hi~er death. The Committee feel that 
there may be cases wbere the old tenant Is beln& looked after by IfIndson and 
Ifanddaulhter. In that event the Committee are of the opinion that lbe said 
protection needs to be provided to the grandson and p-uddau&bter also. Tbe 
Committee, therefore, recommend that the foUowin& sub-c:lauses should be added 
after sub-clause (d) of clause 5(1) of the proposed BlII: 

5(l)(e) &flndson or Ifanddaughter or where tbere are bolb IfIDdson or 
,randdaulbter botb of them. 

The Committee further propose that suitable amendments should also be made 
to clarify that In case of tenancy for a limited period under dause 33, the 
inberitably of tenandes sbaU only be for the unexpired period of the qreement. 

Rate of enhancement of Standard Rent 
2.9 Clause 7(1) provides that 'Standard Rent' in relation to any premises, 

means the rent calculated on the basis of tcn per cent, per anaum of the 
auregate amount of the cost of construction and the f1larket price of the land 
compriled in the premises on the date of commencement of the construction. 
Proviso to cllUle 7(1) provides that the Standard Rent calculated as aforesaid 
shall be eahanced in the manner prescribed in Schedule I. Furtber Schedule I 
specify percentile of enhancement of rent during a span of time as given below: 

1. Upto 31st December, 1949 Two per cent; 

2. On and from 1st Janu~lfY, 1950 to 31st Four per cent; 
December, 1960 
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3. On and from 1st January, 1961 to 31st 
December, 1970 

4. On and from lst January, 1971 to 3lst 
December, 1994 

5. On and from 1st January, 1995 onwards 

Six per cent; 

(i) Eight per cent, 
for residential pre­
mises; 
(ii) Ten per cent, for 
Don-resideDtial pre­
mises; 

SeveDty-five per cent 
of annual inflation 
rate based on 
Wholesale Price In­
dex in the case of 
residential premises 
and hundred per cent 
of such rate in the 
case of non residen­
tial premises. 

2.10 The Committee note that the M~nistry of Urban Development in the 
written replies furnished to the Committee have clarified the basis of percentage 
increase in Standard Rent as given in Schedule I. In the written replies the 
Ministry has stated that the Standard Rent formula given in aause 7(1) of the 
Bill read with Schedule I is based on the findings of a detailed research study. 
The suggested percentage increase has been generally linked to the rate of 
inflation and the other economic factors. The Committee note that inflation 
alone does not determine the rate of rent of a building. The following factors 
also influence the cost of buildinglland and the rent thereto: 

(8) DSR; 

(b) Change in the rate of Interest; 

(c) Sudden fluctuation in the cost of landlbuilding due to certain sudden 
changes such as influx of multinationals has resulted many times increase 
in the cost of buildinglland in tlie Union Territory of Delhi. 

1.11 The Committee, therefore, recommeDd that all these factors should be 
taken Into account while decldln& perceDtaae of enhancemeDt of reDt durin. a 
liveD period oC time. As such the rate oC eDhaDcemeDt of reDt as Ifvea in 
Schedule I should be re-examined. 

Fixation of Standard Rent 

1.11 Proviso to SectlOD 11(1)(1) provides that 'It shall Dot be permlBllble for the 
landlord to apply for the flDtloD or standard reDt as per the provisions or Section 
7 ID tbe case of. tenancy eDtered lato after the commencement of this Act'. Tbe 
Committee are of the oplDloD that to be falr to both the teunt and the landlord 



5 

and. to avoid unneceuary UtJaatlon, the words 'and the tenant' Ibould be added 
after the worked 'landlord' In One 1 of the proviso and It Ibould read .. foUows: 

"Provided that It shall not be permissible for the landlord and the tmant to 
apply for the ftxatlon of standard rent as per the provilioDi of Section 7 ID 
the cue of a tenancy entered Into after the commencement of this Act." 

1.13 The conaequeDtial amendments neceaary In other cia ..... of the bID may 
also be made. 

Recovery of Possession of Premises 

2.14 aause 22(2)(r) provides that the Rent Authority may order for the 
recovery of possession of any premises if the premises let are required by the 
landlord for occupation and the landlord has no other reasonably suitable 
accommodation. The Co~mittee are of the opi~on that the words 'reasonably 
suitable accommodation' are not specific and may lead to unnecessary litigation. 
Further Explanation 1 to the clause provides: 

"where the landlord in this application supported by an affidavit submits 
that the premises are required by him for occupation for himself or for any 
member of his family dependent on him, the Rent Authority shall presume 
that the premises are so required." 

1.15 There are also penalties provided In the BUI under Clause 31 If the 
landlord after recoveriDl poueulon of any preDliIu does not occupy It. The 
Committee, therefore, recommeDd that In clause 22(2)(r) the words 'and that the­
landlord or such person has DO other reasoDably suitable accommodatioD' may be 
deleted. 

Right to recover immedi4te Possession of Premises to accrue to Handicapped 
Persons 

1.16 Clause 16(1) provides that where the landlord" a hafldlcapped persoD 
and the premises are let out by hlmlher or for h1s1her famBy or for anyone 
ordlnarUy Uvlq with hlmIher for residential or DOD-resldeDtial use, he or she 
may apply to the Rent Authority for recovery of immediate poaeulOD of lOch 
premises. The Committee feel that there may be cases where a landlord who Is an 
able perIOn may require the premilel for handicapped member of his famOy or 
for aDY handicapped perIOD dependaDt OD him and UvinI with hlmIher. The 
Committee propose that the beoeftt Cor eviction liven by Clause 26(1) should also 
be liven In such cues. AI such the Committee recommend that Clause 16(1) may 
be amended as folloW!: 

16(1) "Where the landlord __ 

(0) • widow and the premJlIeII let out by her, or by her husband; 

(b) a bandlcapped penon and the premlHs let out by him; 

(c) an able penon but bas a haDdlcapped member or hJalher family or any 
baadlcapped penon dependant on h1mIher and ordinarily UviD, with 
blmt1ler and the premises let out by him; 
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(d) a person who Is of the ace of slxty-Dve yean or more and the premises 
let out by him. 

Is required by her or him or for her or his faQllJy or for any one ordloarUy 
IIvloa with her or him for residential or non-residential use, me or be ma)' appl)' 
to the Rent Authority for recovery of immediate possession of sucb premises." 

Adjournment of the Proceedings 
2.17 Clause 45(3) provides that the Rent Authority shall not ordloarUy allow 

more than three adjournments at the request of a party thro ..... out the 
proceedines and In case he decides to do so, he shall Inform tbe Cbalrman the 
reasons therefor and order to pay the other party the reasonable COlt. Tbe 
Committee consider this to be on the hlah side and 10 the IoteRst of speedy 
justice sueeest not more than two adjournments should be allowed at the request 
of a party. Therefore, the word 'two' may be substituted for the word 'three' In 
this sub-clause. 

Time Limit for Disposal of a Case 
2.18 Clause 45(9) provides that endeavour shall be made by the Rent 

Authority to conclude the hearing and to dispose of the applications within six 
months of its being filed. 

2.19 The Committee recommend that this sub-clause may be amended on the 
lines of sub-clause (8)(d) as foUows:-

"Every application made to the Rent Authority sbalJ be beard as expediti­
ously as possible and subject to the provisions of sub-section (7) and (8) the 
bearing shaD be concluded and the application disposed of within six months 
of its being filed failing with the Rent Authority shall inform the Chairman 
of the Tribunal the reasons therefor. 

Qualification for appointment as the Chairman and Members of Delhi Rent 
Tribunal 

2.20 Clause 48 (1) and (2) provides for the qualification for appointment as 
the Chairman and members of Delhi Rent Tribunal. In sub-clause (d) of clause 
48(1) and (2), it has been stated that a person shall be eligible for appointment 
as Chairman and Member of the Tribunal if he has, for at least three years, two 
years respectively, held the post of a Secretary in the Law Department of the 
State Government. 

2.21 The Committee are of the view that a penon cannot be considered as 
qualified to hold the post of a ChalrmanlMember of the Delbi Rent Tribunal 
simply because he has held the post of a Secretary, In the Law Department of a 
Stale Government unless he possesses the necessary Iqal backlf'Ound as provided 
in sub-clasue (c). As such the Committee feel that sub-dause (d) of clause 48(1) 
and (1) should be deleted. 

1.22 Further u per clause 48(2)(c) a person who bas been a member of Iodian 
I.epl Service, Grade-I sbaD be ell&lble for appoiJ;ltment as a Member of the Rent .. 
Tribunal. Tbe Committee observe tbat atltast aD experience of 2 years servke 
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should be made compulsory to be quallfied for appuiDtmeat as a Member of lbe 
Trlbuaal. H.ace, the Commitlee recommend that lub-dause (c) of clause 48(2) 
should be amended u below: 

""8(2)(c): Is. or bu. been, • Member of tbe IodiaD Leaal Service and hal 
held, for at least two yean, a post la Grade I of lbat Service." 

Landlord r..,nant ~elationship in Slum Areas 
2.23 The Committee note that in Section 54 of the Delhi Rent Control Act, 

1958 it has been specifically mentioned that nothing in this Act shall affect the 
provisions of the Administration of Evacuee Property Act, 1950 or the Slum 
Areas (Improvement and Clearance) Act, 1956. The Ministry of Urban 
Development in the written replied furnished before the Committee has stated 
that the Delhi Rent Bill, 1994 will have no impact in Slum Areas and the 
Evacuee Properties: 

''The Committee are of the view that a clause slmDar to section 54 of the 
present Act should be added In the proposed Bill also to clarify the 
position." 

2.24 Having considered the proposed Bill clause by clause, the Committee 
approve the Delhi Rent Bill, 1994 with the proposed amendments as given in 
the preceding paragraphs of the Report. 

NEW DELHI; 

February 2, 1995 

Magha 13, 1916 (Saka) 

.. 
PRATAPRAO B. BHOSALE, 

Chairman, 
Standing Committee on Urban and 

Rural Development. 



APPENDIX 

To BE INTRODUCED DllHE RAJYA SADHA 

Bm No. LXVDI 01 1994 

THE DELHI RENT BILL, 1994 

ARRANGEMENT OF CLAUSES 

CLAUSES 

CHAPTER I 
P~LIMIN.u.y 

1. Short title, extent and commencement. 
2. Definitions. 
3. Certain provisions not to apply to premises. 
4. Registration of tenancy agreements. 
5. Inheritability of tenancy. 

6. Rent payable. 
7. Standard rent. 
8. Other charles payable. 

CHAPTER 0 
RENT 

9. Revision of rent in certain cases. 
10. Notice of revision of rent. 
11. Rent Authority to fix standard rent, etc. 
12. ~ixation of interim rent. If imitation for application for fixation of standard rent, etc. 
14. imitation of liability of middlcmcn. 
15. Receipt to be given for rent paid. 
16. Deposit of rent by tcnant. 
17. Time limit for mJlkinl dcposit and consequences of incorrect particulus in 

application for deposit. 
18. Saving as to acceptance of rent and forfeiture of rent in deposit. 

19. Dutiea of landlord. 
20. Duties of tenant. 

CHAPTER 10 
REPAIRS OF PREMISES 

21. Cutting off or withholdin, cucntial supply or service. 

8 
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CHAPTER IV 

PROTECTION OF TENANTS AGAINST EVICTION 

CLAUSES 

22. Protection of tenant against eviction. 
23. Right to recover immediate possession of premises to accrue to certain 

persons. 
24. Right to recover immediate possession of premises to accrue to members of 

the armed forces, etc. . 
25. Right to recover immediate possession of premises to accrue to Central 

Government and State Government employees. 
26. Right to recover immediate possession of premises to accrue to widows, 

handicapped persons and old persons. 
27. Payment of rent during eviction proceedings. 
28. Restrictions on sub-letting. 
29. Notice of creation and termination of sub-tenancy. 
30. Sub-tenant to be tenant in certain cases. 
31. Recovery of possession for occupation and re-entry. 
32. Recovery of possession for repairs and re-building and re-entry. 
33. Recovery of possession in case of tenancies for limited period. 
34. Special provision for recovery of possession in certain cases. 
35. Pcrmission to construct additional structures. 
36. Special provision regarding vacant building sites. 
37. Vacant possession to landlord. 

CHAPTER V 

HOTELS AND LODGING HOUSES 

38. Application of the Chapter. 
39. Fixing of fair rate. 
40. Revision of fair rate. 
41. Charges in excess of fair rate not recoverable. 
42. Recovery of possession by manager of a hotel or the owner of a lodging 

house. 

CHAPTER VI 

RENT AtmioRI'IlES 
43. Appointment of Rent Authorities and additional Rent Authorities. 
44. Powers of Rent Authority. 
45. Procedure to be followed by Rent Authority. 
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CHAPTER VII 
DEUU RENT' TRIBUNAL 

C~USES 
46. Establisbment of Delhi Rent Trib~al. 
47. Composition of Tribunal and Benches tbereof. 
48. Qualifications for appointment as Chairman and Memben. 
49. Term of office. 
SO. Seniormoat Member to act as Chairman or dischuae bis function in certain 

circumltances. 
51. Salmes, allowances and other tenus and conditioDJ of services of Chairman 

and other Members. 
52. Resignation and removal. 
53. Provisions as to the bolding of offices by Chairman and Member on ceasing 

to be IUch Chairman or Member. 
54. Financial and administrative poweJl of Chairman. 
55. Staff of Tribunal. 
56. Distribution of busineSs among the Benches. 
57. Jurisdiction, powers and authority of Tribunal. 
58. Power to punisb for contempt. 
59. Application to Tribunal. 
60. Procedure and powers of Tribunal. 
61. Appeal to Tribunal. 
62. Conditions as to making of interim orders. 
63. Right of applicant to take assistance of lelal practitioner. 
64. Power of Chairman to transfer cases from one Bcnch to another. 
6S. Decision to be by majority. 
66. Exclusion of jurisdiction of courts except the Supreme Court. 
67. Transfer of pending cases. 
68. Proceedings before the Tribunal to be judicial procecdinp. 
69. Members and staff 01 Tribunal to be public servantl. 
70. Protection of action takcn in JOOd faith. 
71. Criminal jurisdiction of the Tribunal. 
72. Amendment of orden. 
73. Finality of orders. 

CLAUSES 

74. Penalities. 

CHAPTER VIII 
PENALTIES 

CHAPTER IX 
MIaczu.ANEous 

75. Jurisdiction of civil courts barred in respect of certain matten. 
76. Rent Authorities to be public servants. 
77. ·Protection of action taken in ,ood faith. 
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78. Special prOVISion regarding decrees affected by the Delhi Tenants 
(Temporary Protection) Act, 1956 and the Delhi Rent Control Act, 1958. 

79. Transfer of pending cases to Rent Authority. 
SO. Power of Central Government to remove difficulties. 
81. Power to make rules. 
82. Repeal and savings. 

SCHEDULE I. 
SCHEDULE II. 
SCHEDULE III. 
SCHEDULE IV. 



Bm No. LXVIII fIl 1994 

11m DELHI RENT BILL, 1994 

A 

BILL 

to provide lor tM reguIDtiofl 0/ refill, repdus UIId 
mGinlelllUlCl tuUI evictiolLf rellUing 10 prenWu GIld 
0/ rtJla 0/ 1I01,ls GIld lodging housu in the 
Ndllorllll CtlpilGJ Territory..o/ Delhi. 

BE it enacted by Parliament in the Forty-fifth 
Year of the Republic of India as follows:-

CHAPTER I 

hEuMINAay 
Shon atie, 1. (1) This Act may be called the Delhi Rent Act, 
extent and 1994. 
commen· 
cement. 

Definitions. 

(2) It extends to the areas included within the 
limits of the New Delhi Municipal Council and the 
Delhi Cantonment Board and to urban areas within 
the limits of the Municipal Corporation of Delhi for 
the time being: 

Provided that the Central Government may, by 
notification in the Official Gazette, exclude any area 
from the operation of this Act or any provision 
thereof: 

Provided further that the Central Government 
may, by notification in the Official Gazette, exclude 
any premises or c1ass.of buildings from the operation 
of this Act or any provision thereof. 

(3) It shaD come into force on sucUate as the 
Central Government may, by notification in the 
Official Gazette, appoint. 

2. In this Act, uruess the context otberwile 
r~uirel,-

(d) "Bencb" means a Beneb of .... o Tribunal; 

12 
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(b) "Chairman" meana the Chairman of the 
Tribunal; 

(c) "Fair rate" meana the fair rate fixed UDder 
section 39 and includes the rate u reviled under 
section 40; 

(d) "hotel or lodaina house" means a bulldina or a 
part of a buildin& where lodain&, with or without 
board or other services, is provided for , monetary 
consideration; 

(t) "Landlord" means a person who, for the time 
being is receiving, or is entitled to receive, the rent of 
any premises, whether on his own account or 00 

aemunt of or on bebalf of, or for the benefit of, any 
other person or U a trustee, guardian or receiver for 
any other person or who would so receive the rent or 
be entitled to receive the rent, if the premises were 
let to a tenant; 

(f) "lawful increue" means an increase in reot 
permitted under the provisions of this Act; 

(g) "manager of a hotel" includes any person in 
charge of the management of the hotel: 

(h) "Member" means a Member of the Tribunal 
and includes tbe Chairman: 

(i) "owner of a lodging house" means a person 
who receives or is entitled to receive whether on bis 
own aemunt or on behalf of himself and others or u 
an agent or a trustee for any other person, any 
monetary consideration from any person on account 
of board, lodging or other services provided in the 
lodging house: 

(j) "premises" means any building or part of a 
building which is, or is intended to be, let separately 
for use as a residence or for Don-residential use or for 
any other purposes, and includes-

(i) the gardeo, grounds and out-houses, if 
any, appertaining to sucb building or part of the 
building; 

(Ii) any fittings to such building or part of the 
buildin, for tbe more beneficial enjoyment 
thereof, 

but does oot include a room in a hotel or a 
lodginl house. 
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(k) "prescribed" means prescribed by rules made 
under this Act; 

(I) "Rent Authority" means an authority 
appointed under sub-section (1) of section 43 and 
includes an additional Rent Authority appointed 
under sub-section (2) of that section; 

(m) "standard rent", in relation to any premises, 
means the rent calculated under section 7; 

(n) "tenant" means any person by whom or on 
whose account or behalf the rent of any premises is 
or. but for a special contract, would be payable, and 
includes-

(i) a sub·tenant; 
(ii) any person continuing in possession after 

the termination of his tenancy, 
but does not include-

(I) any person against whom an order or 
decree for eviction has been made, except 
where such decree or order for eviction is liable 
to be re-opened under the proviso to section 3 
of the Delhi Rent Control (Amendment) Act, 
1976; 18 of 1976. 

(ii) any person to whom a licence as defined 
in section 52 of the Indian Easements Act, 1882 ~ of 1882. 

has been granted; 
(0) "Tribunal" means the Delhi Rent Tribunal 

established under section 46; 
(P) "urban area" has the same meaning as in the 

Delhi Municipal Corporation Act, 1957. 6 of 19~7. 

Ccnain pro- 3. (1) Nothing in this Act shall apply­
visions not to 
apply to pre· 
mises. 

(a) to any premises belonging to the Govern­
ment or a local authority; 
(b) to any tenancy or other like relationship 
created by a grant from the Government in 
respect of the premises taken on lease, or 
requisitioned, by the Government: 

Provided that where any premises belonging to 
Government have been or are lawfully let out by any 
person by virtue of an agreement with the Govern­
ment or otherwise, then, notwithstanding any judg­
ment decree or order of any eourt or other authority, 
the pro~isions of this Act shall apply to sueh tenancy. 
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(c) to any premises. whether residential or 
not and whother let Ollt before or after the 
commencemcnt of this Act whOle monthly 
deemed rent on the date of commcnccment.-of 
thiB Act cxcceds three thousand and fivc 
hundred rupees; 

(d) to any prcmiBea constructed on or after 
the 1st day of December. 1988 but befo~e the 
commencement of this Act for a period of ten 
years from the date of co~pletion of such 
construction; 

(t) to any premises constructed on or after 
the commenccment of this Act, for a period of 
fifteen yean from the date of completion of 
such construction; 

(f) to any premises, being a premises not 
let out within seven years before letting out the 
same, for a period of fifteen years from the date 
it is let out; 

(g) to any premises let out to a citizen of a 
foreign country or an embassy, high commission 
legation or commission of a foreign State or 
such international organisation as may be 
specified by the Central Government by notifi­
cation in the Official Gazette; 

(Ia) to any premises belonging to such religious. 
charitablc_ or educational trust or class of trusts as 
may bc specified by the Central Government by 
notification in the Official Gazette; 

(i) to any tenancy. whether entered before 
or after the commencement of this Act, for a 
period of twenty years or more and registered 

16 of 1908. under tbe Registration Act. 1908 and not ter­
minable before its expiration at the option of 
the landlord. 

Expltmalion I.-For the removal of doubts, it is 
hereby' declared that the provisions of this Act shall 
apply to any premises. not being a, premises men­
tioned in sub-section (1),-

(a) let out to the Government or a local 
authority; 

(b) let out by a hire-purchaser, lessee or 
sub-lessee by whatever names caUed. who has 
been allotted such premises by the Delhi De­
velopment Authority or any other local authori 
ty by way of an agreement of hire-purchase, 
lease or sub-lease, even before the full owner­
ship rights accrue to sQcll bire-purchaser. lessee 
or sub-lesscc, as tbe case may be. 
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ExplllMtio1l II.-"Premi&es belongina to the 
GovernmeDt or a local Authority" shall, notwith­
standing anythina contained in any judgment, decree 
or order of a court, not include a building erected on 
any land held by any person from the Government or 
a local authority by virtue of an agreement, a lease, 
licence or grant although such land under the condi­
tions of such agreement lease, licence or grant may 
continue to belong to the Government or a local 
authority. 

Explanation III.-"Deemed rent on the date of 
commencement of the Act" shall be the rent calcu­
lated in the manner provided in section 7, together 
with revision, jf any, as provided in section 9 and 
decreased in the case of premises constructed after 
the commencement of this Act at the same rate as 
the rate of enhancement stipulated in Schedule I to 
reflect the position on the date of the commencement 
of the Act. 

ExplaruJtion IV.-"Date of completion of con­
struction" shall be the date of completion as inti­
mated to the concerned authority or of assessment to 
propeny tax, whichever is earlier, and, where the 
premises have been constructed in stages, the date on 
which the initial building was completed and an 
intimation thereof was sent to the concerned author­
ity or was assessed to property tax, whichever is 
earlier. 

Explanation V.-"Premises constructed" shall in­
elude-

(i) re-building of more than seventy five 
per cent of an existing building; 

(ii) additional construction to an existing 
building; 

(2) Notwithstanding anything contained in sub-
section (1), in the Transfer of Property Act, 1882 the 4 of 1882. 
Code of Civil Procedure, 1908 and any other law for 5 of 1908. 
the time being in force, the Rent Authority shall 
have the jurisdiction to decide all disputes relating to 
tenancies in respect of. the premises referred to in 
clausta (c) to (,) of sub-section (1). 

4. (1) Nothwitbstanding anything contained in 
section 107 of the Transfer of Property Act, 1882, no 
penon shall, after the commencement of this Act, lot 4·of 1882. 
or take on rent Iny premises except by an aareement 
in writing. 
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(1) Every agreement referred to in sub-section 
(1) or required to be registered under sub-section (3) 

16 of 1908 shall be registered under the Registration Act, 1908, 
within such period as may be 'Prescribed and for this 
purpose the agreement shaD be deemed to be a 
document for which registration is compulsory under 
section 17 of the said Act. 

(3) Where, in relation to a tenancy created 
before the commencement of this Act,-

(a) an agreement in writing was entered 
into and was not registered under the ReJistra-

16 of 1908 tion Act, 1908, the landlord and the tenant shaD 
jointly present a copy thereof for registration 
before the registering officer under the said 
Act; 

(b) no agreement in writing was entered 
into, the landlord and the tenant shall cntcr into 
an agreement in writing with regard to that 
tenancy and present the same for registration 
before the registering officer under the said 
Act: 

Provided that where the landlord and the tenant 
fail to present jointly a copy of tenancy agreement 
under clause (a) or fail to reach an agreement under 
clause (b) such landlord and the tenant shall sepa­
rately file the particulars about such tenancy with the 
prescribed authority in such form and in such manner 
and within such period as may be prescribed. 

5. (1) In the event of death of a tenant, the right 
of tenaney shall devolve for a period of ten years 
from the date OI his death to his S\lccessors in the 
following order, namely:-

(a) spouse; 

(b) SOD or daughter or where there are 
both IOn and daughter both of them; 

(c) parents; 

(d) daughter-in-law, being the widow of his 
pre-deceased son: 

Provided that the successor has ordinarily been 
1iving in the premises with the deceased tenant as a 
member of his family up to the date of his death and 
was dependent on the deceased tenant: 

Inheritability 

of tenancy. 
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Provided further that a ri&ht to tenancy .ball not 
devolve upon a .uc:cessor in c ..... ch .ucccllOror bia 
spouse or any of his dependent· Ion- or dauplter is 
owning or occupyina a residential premisea in the 
National Capital Territory of Delhi. 

(2) if a person, being a suexcssor mentioned in 
sub-section (1), was ordinarily living in the premiseJ 
with the deceucd tenant but was not dependent on 
him on the date of his death. or he or his SpoUIO or 
any of hia dependent son or daughter is owning or 
occupying a residential premises in the National 
Capital Territory of Delhi. such successor shall 
acquire a right to continue in possession u a tenant 
for a limited period of one year from the date of 
death of the tenant; and, on the expiry of that 
period, or on his death, whichever is earliet, the rigbt 
of such successor to continue in possession of the 
premises sball become extinguished. 

Explanation.-For the removal of doubts, it is 
bereby declared that-

(a) where, by reason of sub-section (2). the 
right of any successor to continue in-'possession 
of the premises becomes extinguished, sucb 
extinguishment shall not affect the right of any 
other successor of the same category to con­
tinue in possession of the premises but if there 
is no other successor of the same cateaory, tbe 
right to continue in possession of the premises 
shall not, on such extinguishment, pau on to 
any other successor specified in any lower 
'category or categories, as the case may be; 

(b) the right of every successor, referred to 
in sub-section (1) to contioue io possession of 
the premises shall be personal to him and shall 
oot, on the death of such successor. devolve 00 
aoy of his heirs. 

(3) Nothing in sub-section (1) or sub-section 
(2) shall apply to a 1Ion-residential premises and the 
vacant possession of sucb premises sha)) be delivered 
to the landlord witbin one year-

(,) of tbe death of teoaot, in cue the 
tenant is an individual; 

(il) of the disolution of the firm, in cue the 
tenant is a firm; 

(ii,) of the winding up of the compan,. in 
cue tbe tenant is a company; 

(iv) of tbe dissolution of the corporate boay 
ot.r than a company, in cue.the tenant i. such 
a corporate body. , 
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CHAPTER II 

6. (1) The rent payable in relation to a premilea Ileal pay-
sh~1I b~ .ble. 

(a) tbe rent agreed to between the landlord 
and the tenant as enhanced in the manner 
provided in Schedule I; or 

(b) the standard rent specified under sec­
tion 7, 

as revised under section 9; 

(2) In the case of a tenancy entered into before 
the commencement of this Act, the landlord may, by 
notice in writing to the tenant within three months 
from the date of such commencement, enhance the 
rent as specified under section 7 and the rent so 
enhanced shall be payable from the date of such 
commencement. 

7. (1) "standard rent." in relation to any premises. Standard 
means the rent calculated on the basis of ten per rent. 

cent. per annum of the aggregate amount of the cost 
of construction and the market price of the land 
comprised in the premises on the date of 
commencement of the construction: 

Provided that the standard rent calculated as 
aforesaid shan be enhanced in the manner provided 
in Schedule I. 

(2) For the purposes of this section,-

(a) cost of construction shall include cost of 
electrical fittings, water pumps, overhead water 
tanks, storage tank and other water, sewerage and 
other fixtures and fittings affixed in the premises; 

(b) in case any fixtures and fittings referred to 
in clause (a) are in common use by more than one 
occupant in a building, such proportion of cost of 
the fixtures and fittings shall be included in the 
cost of construction of the premises as bears the 
proportion to the plinth area of such premises to 
the plinth area of tbat building; 
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(c) tbe cost of construction shall be the letual 
amount spent on constructiott', .indjn • cue where 
such amount cannot be ascertained, such cost mall 
be determined as per the scheduled ratcl of the 
Central Public Works Department for cost of 
construction for similar construction for the year in 
which the premises was constructed; 

(d) the market price of the land shall be the 
price for which the land was bought as determined 
from the deed of sale registered under the Regist­
ration Act, 1908, if construction commenced in the 
year of registration or the land rates notified by • 
local authority for the year in which construction 
was commenced, whichever is higher; 

(e) the land comprised in the premises shaD 
be the plinth area of the building and such of the 
vacant land up to fifty per cent. of the plinth area 
as is appurtenant thereto; 

(f) in a case where a premises forms part of a 
building having more than one premises, such 
proportion of price of land forming part of such 
building shaD be taken to be the market price of 
the land comRrised in the premises as is equal to 
the proportion of the plinth area of such premises 
to the plinth area of that building; 

(g) notwithstanding anything contained in 
clauses (c) and (d), the cost of construction and 
the .market price of the land comprised in the 
premises purchped from or aDotted by the Gov­
ernment or a local authority shall be the auregate 
amount payable to such Government or the local 
authority for the premises:· 
Provided that the Rent Authority may, for the 

purpose of arriving. at, the cost of construction and 
the market price. of ~he land comprised in the 
premises, allow addition, subject to a maximum of 
thirty per cent. of amount payable to the Govern­
ment or the local authority, to the amount so payable 
for any expenditure incurred by the landlord or by 
the first or any subsequent purchaser or allottee for 
any improvement, addition or structural alteration in 
the premises. 

S. (1) A tenant shaD be liable to pay to the 
laudlor4, besides the rent, the foUowio, charlea, 
namely:-

16 of 1908. 
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(G) chargCl. not exceeding fifteen per cent. of 
the rent for the amenities as specified in Schedule 
D as agreed to between the landlord and the 
tenant; 

(b) maintenance charges at the rate of ten per 
cent. of the rent; 

(c) without prejudice to the liability of land· 
lord to pay the property tax to the local authority. 
the pro ratG property tax in relation to the 
premises. 
ExpltmGtion.-For the purpose of calculating the 

monthly chugea payable by the tenant to the land· 
lord towards the property tax. the amount paid or 
payable as property tax for the immediately preced· 
ing year or tbe estimated tax payable shall form the 
basis. 

(2) The landlord shall be entitled to recover from 
the tenant the amount paid by him towards charges 
for electricity or water consumed or other charges 
levied by a local or other authority which is ordinarily 
payable by the tenant. 

9. (1) Where a landlord has at any time. before the 
commencement of this Act with or without the 
approval of the tenant or after the commencemont of 
this Act with the written approval of the teaant 
incurred expenditure for any improvement, addition 
or structural alteration in the premises. not beina 
expenditure on decoration or tenantable repain 

.necessary or usual for such p~fl1ises, and the cost of 
that improvement. addition or alteration has not been 

~laken into account in determining the rent of the 
premises. the landlord may lawfully increase the rent 
per year by an amount not exceeding ten per cent. of 
such cost. 

(2) Where, after tbe rent of a premises has been 
fixed under this Act. or agreed' upon. as the case may 
be, there has been a decrease. diminution or deterio­
ration of acc::ommodation in such premises. the tenant 
may claim a reduction in the rent. 

10. (1) Where a landlord wishes to revise tile rent 
of any premiSes under sub-section (1) of section 9, he 
shall give the tenant a notice of his intention to make 
the revision and, in so far as such revision is lawful 
under this Act. it shall be due and recoverable from 
the date of improvement, addition or structural 
alteration. 

Reviaion of 
real ia cer· 
tain CUet. 

NOlice of reo 
vision of 
rent. 
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(2) Every notice under sub-section (1) shaD be in 
writina signed by or on behalf of the landlord and 
liven in the manner provided in ICction 106 of the 
Transfer of Propeny Act, 1882. .. of 1882. 

11. (l) The Rent Authority shall, on an application 
made to him in this behalf, in the prescribed manner, 
fIX in respect of any premises-

(i) the deemed rent for the purpose of clause 
(c) of sub-section (1) of section 3; 

(ii) the enhancement in rent in tbe manner 
provided in Schedule I; 

(iii) the standard rent as per the provisions of 
section 7; 

(iv) the other charges payable as per the 
provisions of section 8; and 

(v) the revision in rent as per the provisions 
of section 9: 

Provided that it shall not be permissible for the 
landlord to apply for the fixation of standard rent as 
per the provisions of section 7 in the case of a 
tenancy entered into after the commencement of this 
Act. 

(2) In working out the cost of construction of any 
premises or the market price of land comprised in 
such premises for the purposes of section 7 or the 
expenditure incurred for any improvement, addition 
or structural alteration or the decrease, diminution or 
deterioration of accommodation in a premises for the 
purpose of section 9, the Rent Authority may take 
the assistance of a prescribcd valuer who shall carry 
out the assessment in the manner prescribed. 

(3) In fIXing the standard rent of any premises or 
the lawful increase or decrease of the rent or 
determining the other charges payable the Rent 
Authority shall fix or determine an amount which 
appears to him to be reasonable having regard to the 
provisions of section 7 or section 9 or section 8 and 
the other circumstances of the case. 

(4) In fixing the standard rent of any premises part 
of which has been lawfully sub-let. the Rent 
Authority may also fix the standard rent of such part 
sub-let. 
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(5) Wbere for any reason it is not possible to 
determine the Itandard 'rent of any premilea on the 
principles set forth in section 7, the Rent Authority 
may fix sucb rent as would be reasonable having 
reaard to the situation, locality and condition of the 
premises and tbe amenities provided tberein, and 
where there are similar or nearly similar premilea in 
tbe locality, havi!\tg regard also to the rent payable in 
respect of such premises. 

(6) The standard rent shall in all cues be fixed for 
a tenIDcy of twelve months: 

Provided that wbere any premises are let or re-Iet 
for a period of less than twelve months, tbe standard 
rent for such tenIDcy shall bear the same proponion 
to tbe annual rent as the period of tenancy bears to 
twelve months. 

(7) In fixing the standard rent of any premises 
under this section, the Rent Authority shall fix the 
standard rent thereof in an unfurnished state and may 
also determine an additional charge to ~ payable on 
account of any fittings or furniture supplied by the 
landlord and it shall be lawful for the landlord to 
recover such additional charge from the tenant. 
(8) In fixing the standard rent or lawful increase or 
decrease of rent or determining the other charges 
payable in respect of any premises under this section, 
the Rent Authority shall specify a date from which 
the amount so fixed shall be deemed to have effect: 

Provided that, in the matter of standard rent, in no 
case the date so specified shall be earlier than the 
date of the filing of the application for the increase or 
decrease of the standard rent: -. 

Provided further that if the increase is because of 
improvement, addition or structural alteration, it 
shall come into effect from the date of completion of 
such improvement, addition or alteration. 

(9) The Rent Authority may, .. while fixing standard 
rent or lawful increase or decrease in rent or other 
charges payable, order for payment of the arrears of 
amount due by the tenant to the landlord in such 
number of instalments as it deems proper. 

11. If an application for fixing the standard rent or Fixation of 
for determining the lawful increase or decrease of interim rent. 
rent or other charges payable is made under section 
11, the Rent Authority shall. as expeditiously as 
poSSible, make an order specifying the amount to be 
paid pending final decision on the application and 
shall appoint the date from which the amount so 
specified shall be deemed to have cffuct. 
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13. A tenant may file an application to the Rent 
Authority for fixing the standard rent of the premises 
and a landlord or a tenant may file application for 
determining tile lawful increase or decrease of rent or 
other charges payable,-

(a) in the case of any premises which was let 
and in which the cause of action for lawful 
increase or decrease of rent or payment of other 
charges arose, before the commencement of this 
Act, within two years from such commencement; 

(b) in the case of any premises which was let 
after the commencement of this Act,-

(i) for fixing the standard rent tbereof, 
within two years from tbe date on which the 
premises was let; 

(ii) in any other case, within two years 
from the date on which cause of action arose: 

Provided that the Rent Authority may entertain 
the application after the expiry of the said period of 
two years, if be is satisfied that the applicant was 
prevented by sufficient cause from filing the applica­
tion in time. 

14. No collector of rent or middleman shall be 
liable to pay to his principal, in respect of any 
premises, any sum by way of rental and other charges 
which exceeds the amount which he is entitled under 
this Act to realise from the tenant or tenants of the 
premises. 

15. (1) Every tenant shall pay rent and other 
charges payable within the time fixed by contract or 
in the absence of such stipulation, by the fifteenth 
day of the month next following the month for which 
it is payable and where any default occurs in the 
payment of rent or other charges, the tenant shall be 
liable to pay simple interest at the rate of fifteen per 
cent annum from the date on which such payment of 
rent and other charges payable is due to the date OD 
which it is paid. 

(2) Every tenant who makes payment of rent or 
other charges payable or advance towards such rent 
or other charges to his landlord shall be entitled, 
against acknowledgment, to obtain forthwith from the 
landlord or his authorised agent a written receipt for 
the amount paid to him, signed by the landlord or his 
authorised agent: 

Provided that it shall be open to the tenant to 
remit the rent to his landlord by postal money order. 
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(3) If the landlord or his authorised lIent refuses 
or neglects to deliver to the tenant the receipt 
referred to in sub-section (2), the ~nt Authority 
may, on an application made to him in this behalf by 
the tenant within two months from the date of 
payment and after hearing the landlord or his author­
ised agent, by order direct the landlord or his 
authorised agent to pay to the tenant, by way of 
damages, such sum not exceeding double the amount 
of rent or other charges paid by the tenant and the 
costs of the application and shall also grant a certifi­
cate to the tenant in respect at the rent or other 
charges paid. 

(4) If the landlord or his authorised agent refuses 
to accept or evades acceptance or receipt of rent and 
other charges payable to him, the tenant may, by 
notice in writing, ask the landlord to supply him the 
particulars of bis bank account in a bank located in 
the National Capital Territory of Delhi into which the 
tenant may deposit the rent and other charges pay­
able to the credit of the landlord. 

(5) If the landlord supplies the particulars of his 
bank account, the tenant shall deposit the rent and 
other charges payable in such bank account from 
time to time. 

(6) If the -landlord does not supply the particulars 
of bank account under sub-section (4), the tenant 
shall remit the rent and the other charges payable to 
the landlord from time to time through postal money 
order after deducting the postal charges. 

16. (1) Where the landlord does not accept any Depolit of 

rent and other charges payable tendered by the reot by 
tenant within the time and the manner referred to in telWlt. 
section 15 or refuses or neglects to deliver a receipt 
referred to therein or where there is a bOM fule 
doubt as to the person or persons to whom the rent 
and other charges are payable, the tenant may 
deposit such rent and other charges payable with the 
Rent Authority in the prescribed manner: 

Provided that in cases where there is a bona fule 
doubt as to the person or persons to whom the rent is 
and other charges are payable, the tenant may remit 
such rent and other charges payable to the Rent 
Authority by postal money order. 

(2) The deposit shall be accompanied by an appli­
cation by the tenant containing the following particu­
lars, namely:-
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(G) tbe premises for whicb tbe rent and otber 
charges payable are deposited with a description 
lufficient for identifying the premises; 

(b) the period for whicb the rent and otber 
cbarges payable are deposited; 

(c) the name and address of the landlord or the 
person or persons claiming to be entitled to IUch rent 
and otber charges payable; 

(d) the reasons and circumstances for wbicb the 
application for depositing the rent and other charges 
payable is made; 

(e) sucb otber particulars as may be prescribed. 
(3) On deposit of tbe rent and other charges 

payable being ma{ie, tbe Rent Autbority sballsend in 
tbe prescribed. manner a copy of the application to 
tbe IlIndlord or tbe persons claiming to be entitled to 
tbe rent and other charges payable with an endorse­
ment of the date of the deposit. 

(4) If an application is made for the withdrawal of 
any deposit of rent and other charges payable the 
Rent Aubority sball, if satisfied that the applicant is 
tbe person entitled to receive the rent and other 
charges deposited, order the amount of the rent and 
other cbarges to be paid to him in the manner 
prescribed: 

Provided that no order for payment of any deposit 
of rent and otber charges payable shall be made by 
tbe Rent Authority under this sub-section without 
Jivios aU the persons named by the tenant in his 
application under sub-section (2) as claiming to be 
entitled to payment of such rent and other charges 
payable an opportunity of being heard and such order 
abaU be without prejudice to the rights of luch 
pelIOns to receive luch rent and other charges 
payable beina decided by a court of competent 
Jurisdiction. 

(5) U at the time of filing the application under 
lub-section (4) but not after the expiry of thirty days 
from receiving the notice of deposit, the landlord or 
the person or persons claiming to be entitled to the 
rent and other charges payable complains or comp­
lain to the Rent Authority that the statements in the 
tenant's application of tbe reasons and circumstances 
wbicb led him to deposit the rent and other cbarges 
payable are untrue, the Rent Authority, after giving 
tbe tenant ali opportunity of being heard, may levy 
on the tenant a fine which may extend to an amount 
equal to two months' rent, if the Rent Authority is 
satisfied that the said statements were materially 
untrue and may order that a sum out of the fine 
realised 'be paid to the landlord as compensation. 
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(6) The Rent Authority may, on the complaint of 
the tenant and after giving an opportunity to the 
landlord of beinl heard, levy on the landlord a fine 
which may extend to an amount equal to twe 
months rent, if the Rent Authority is latisfied that 
the landlord, without any reasonable CRuse, refule to 
accept rent and other charges payable thoup ten­
dered to him within the time referred to in 
section 15 and may further order that a sum of the 
fine realised be paid to the tenant u compensation. 

17. (1) No rent and other charlCi deposited under 
section 16 shall be considered to have been validly 
deposited under that section unless the deposit is 
made within twenty-one days of the time referred to 
in section 15 for payment of the rent and other 
cbarges payable. 

(2) No such deposit shall be considered to have 
been validly made, if the tenant wilfully makes any 
false statement in bis application for depositinl the 
rent and other cbarges payable, unless the landlord 
bas withdrawn tbe amount deposited before the date 
of filing an application for the recovery of possession 
of th~ premises from the tenant. 

(3) If the rent and other charges payable arc 
deposited within the time mentioned in sub-sections 
(1) and do not cease to be a valid deposit for the 
reasons mentioned in sub-section (2), the deposit 
sball constitute payment of rent and other chargel 
payable to tbe landlord, as if the amount deposited 
bad been validly tendered. 

18. (1) The withdrawal of rent and other cbarges 
payable deposited under section 16 in the manner 
provided therein shall not operate as an admission 
against the person withdrawing it of the correctness 
of the rate of rent and other charges payable the 
period of default, the amount due, or of any otber 
facts stated in the tenant's application for depositing 
the rent and other charges payable under the said 
section. 

(2) Any rent and otber charges payable in deposit 
whicb are not withdrawn by the landlord or by the 
person or persons entitled to receive sucb rent and 
otber charges payable shall be forfeited to Govern­
ment by an order made by the Rent Authority, if 
they are not withdrawn before the expiration of five 
years from the date of posting of the notice or 
depolit. 
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(3) Before passing an order of forfeiture, the Rent 
Authority shall give notice to tbe landlord or the 
person or persons entitled to receive the rent and 
other charges in deposit by registered post at the last 
known address of such landlord or person or persons 
and shall also publish the notice in his office and in 
any local newspaper. 

CHAPTER III 
REPAIRS OF PREMISES 

Duties of 19. (1) Subject to any contract in writing to the 
landlord. contrary, every landlord shall be bound to keep the 

premises in good and tenantable repairs jn relation to 
matters falling under Part A of Schedule III. 

Explanation . ...:.. .. Good and tenantable repairs" 
under this section and section 20 shall mean such 
repairs as shall keep the premises in the same 
condition in which it was let out except for the 
normal wear and tear. 

(2) Where any repairs, in relation to a matter 
falling under Part A of Schedule III. without which 
the premises are not habitable or useable except with 
undue inconvenience are to be made and the landlord 
neglects or fails to make them within a period of 
three months after notice in writing, the tenant may 
apply to the Rent Authority for permission to make 
such repairs himself and may submit to the Rent 
Authority an estimate of the cost of such repairs. and 
thereupon. the Rent Authority may. after giving the 
landlord an opportunity of being heard and after 
considering such estimate of the cost and making 
such inquiries as it may consider necessary. by an 
order in writing, permit the tenant to make such 
repairs at such cost as may be specified in the order 
and it shall thereafter be lawful for the tenant to 
make such repairs himself and to deduct the cost 
thereof, which shall in no case exceed the amount so 
specified, from the rent or otherwise recover it from 
the landlord: 

Provided that the amount so deducted or recover­
able from rent in any year shall not exceed one-half 
of the rent payable by the tenant for that year and 
any amount remaining not recovered in that year 
shall be deducted or recovered from rent in the 
subsequent years at the rate of not more than twenty­
five perc~t of the rent for a month: 
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Provided further that where there arc more than 
one premises owned by a landlord in a building. the 
tenants thereof may jointly carry out the repairs and 
share the expenses proportionately. 

(3) Nothina insub-sectioD (2) shall apply to a 
premises which-

(a) at the time of letting out was not habitable 
or useable except with undue inconvenience and 
the tenant had agreed to take the same in that 
condition. 

(b) after being let out was caused to be not 
habitable or useable except with undue inconveni­
ence by the tenant. 

20. (1) Every tenant shall be bound to keep the Duties of 
premises in good and tenantable repairs in relation to tenant. 

matters falling under Part B of Schedule III. 
(2) Where any repairs, in relation to a matter 

falling under Part B of Schedule III, without which 
the premises are not habitable or useable except with 
undue inconvenience arc to be made and the tenant 
neglects or fails to make them within a period of two 
months after notice in writing the landlord may apply 
to the Rent Authority for permission to make such 
repairs himself and may submit to the Rent Authority 
an estimate of the cost of such repairs, and, there­
upon the Rent Authority may, after giving the tenant 
an opportunity of being heard and after considering 
such estimate of the cost and making such enquiries 
as he may consider necessa'ry, by an order in writing, 
permit the landlord to make such repairs at such cost 
as may be specified in the order, and it shall 
thereafter be lawful for the landlord to make such 
repairs himself and to recover the cost of such 
repairs, which shall in no case exceed the amount so 
specified, from the tenant. 

(3) The landlord or a person authorised by him 
shall have the right to enter and inspect the premises 
after notice to the tenant in the manner prescribed. 

(4) The tenant shall make good all damages caused 
to the premises by his negligence within three months 
of being informed in writing to do so by the landlord 
failing which the landlord may apply to the Rent 
Authority for permission to make good the said 
damages and the Rent Authority shall decide the 
mattcr in t~e manner provided in sub-section (2). 
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(5) The telWlt shall hand over the poIICIIion of 
the premiJes on determination of tenancy in the ume 
condition, except for the normal wear and tear, U it 
was in when it was banded over to him at the 
bcJinoin& of such tenancy and in a case where certain 
damales have been callied, not beioa damales 
cauaed by force mIIieur, the tenant mall make aood 
the damagcs caused to the premiaes failinl which 
landlord may apply to the Rent Authority for permis­
sion to make JOOd the said dama&es and the Rent 
Authority mall decide the matter in the manner 
provided in sub-aection (2). 

(6) The tenant shan not, whether durin, the 
subsistence of tenancy or thereafter, demolish any 
improvement or alteration carried out by bim in the 
premises or remove any material used in such 
improvement or alteration. other thao lOy fixture of 
a removable nature, without the permission of the 
landlord failing which such demolition or alteration 
shall be deemed to be a damage caused by such 
tenant under sub-section (4) and shall be dealt with 
accordingly. 

Cullin, off 11. (1) No laodlord or tenant either by himself or 
or withhoJcl. through lOy person purporting to act on his behalf 
iDa ellCOtial shaU, without just and sufficient cause cut off or 
IUpply or withhold any essential supply or service enjoyed by 
ICrvicc. tbe tenant or the landlord, as the case may be, in 

respect of the premises let to him, or as the case may 
be, under his own occupation. 

(2) If a laodlord or a tenant contravenes the 
provisions of .ub-section (l), the tenallt or the 
landlord, as the case may be, may make an applica­
tion to the Rent Authority complaininJ of such 
contravention. 

(3) If the Rent Authority is satisfied that the 
CllCntial supply or service was wilfuUy cut off, or 
withheld it may pass an order dircctinl the restora­
tion of the amenities immediately pendin& the ioquiry 
referred to in tub-section (4). 

&plillllltion.-All interim order may be puacd 
under this IUb-tection without aiviDa notice to the 
ludlord or the tenant, U the cue may be. 

(4) If the Rent Authority on inquiry finds that the 
~tial .upply or aervice enjoyed by the teDaDt or 
the landlord wu cut off or withheld by the IaDdIord 
or the tenant, u the cue may be, wUfuDy and 
without just and aufficient cause, be lball make an 
order dircctina the reatoration of such supply or 
service. 
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(5) The Rent Authority shall complete an enquiry 
under sub-section (4) within a period of one month of 
filing of an application for enquiry unlcu the Rent 
Authority, for reasons to be recorded in writing, 
decides that it is not possible to complete the enquiry 
within such period. 

(6) The Rent Authority may, in his discretion, 
direct that compensation not exceeding one thousand 
rupees be paid t~ 

(a) the landlord or the tenant, as the case may 
be, by the complainant if the application under 
sub-section (2) was made frivolously or vexati­
ously; 

(b) the complainant, if the landlord or the 
tenant, as the case may be, had cut off or withheld 
the supply or service without just and sufficient 
cause. 
Explanation I.-In this section, "essential supply or 

service" includes supply of water, electricity, lights in 
passages and on staircases, conservancy and sanitary 
services. 

Explanation 1I.-For the purposes of this section, 
withholding any essential supply or service shall 
include acts or omissions, attributable to the landlord 
or the tenant, as the case may be, on account of 
which the essential supply or service is cut off by a 
local authority or any other agency. 

CHAPTER IV 
PROTEcnON OF TENANTS AGAINST EVlcnON 

22. (1) Notwithstanding anything to the contrary Protec:tioa of 
contained in any other law or contract, no order or Ieaant 
decree for the recovery of possession of any premises apWt evic· 
shall be made by any court, Tribunal or Rent tioD. 
Authority in favour of the landlord against a tenant 
save as provided in sub-section (2). 

(2) The Rent Authority may, on an application 
made to it in the prescribed manner, make an order 
for the recovery of possession of the premises on one 
or more of the following grounds only, namely:-

(a) that the tenant has neither paid nor tendered 
the whole of the arrears of the rent and otber 
charges payable for two or more consecutive 
months legally recoverable from him within two 
months of the date on which a notice of demand 
for the arrears of such rent and other cbugea 
payable and interest at the rate of fifteen per cent, 
for the period of default has been served on him 
by the landlord in the manner provided in acction 
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106 of the Transfer of Propeny Act, 1882: 
Provided that a tenant shall not be entitled to 

the benefit of service of notice by the landlord 
under this clause where havin, obtained .uch 
benefit once in respect of any premises, he again 
makes a default in the payment of rent and other 
charges payable in respect of those premises; 

(b) tbat the tenant has, on or after tbe 9tb day of 
June, 1952, sub-let, assigned or otherwise parted 
with tbe possession of the whole or any pan of the 
premises without obtaining the consent in writing 
of the landlord; 

ExpllUlstion.-For the purpose of this clause, 
any premises which have been let for being used 
for the purposes of business or profession shall be 
deemed to have been slJb-let by the tenant. if the 
Rent Authority is satisfied that the tenant, without 
obtaining the consent in writing of the landlord, 
has, after the 16th day of August, 1958. allowed 
any person to occupy the whole or any part of the 
premises ostensibly on the ground that such person 
is a panner of the tenant in the business or 
profession but really for the purpose of sub-letting 
such premises to that person; 

(c) that the tenant has used the premises for a 
purpose other than that for which they were let-

(J) if the premises have been let on after the 
9th day of June, 1952, without obtaining the 
consent in writing of the landlord; 

(;J) if the premises have been let before the 
said date, without obtaining his consent: 

Provided that no application for the recovery of 
possession of any premises shall lie under this 
clause unless the landlord has given to the tenant a 
notice in the prescribed manner requiring him to 
stop the misuse of the premises and the tenant has 
refused or failed to comply with such requirement 
within one month of the date of service of the 
notice and no order for eviction against the tenant 
shall be made in such a case, unless the Rent 
Authority is satisfied that the misuse of the pre­
mises is of such a nature that it is a public 
nuisance or that it causes damage to the premises 
or is otherwise detrimental to the interests of the 
landlord; 

4 of 1882. 
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(cf) that the premises were let for usc as a 
residence and-

(J) neither the tenant nor any member of his 
family has been residing therein for a period of 
six months; 

(il) the tenant has not been residing therein, 
without a reasonable cause for a period of two 
years, immediately before the date of the filing 
of the application for the recovery of possession 
thereof: 

Provided that the landlord may, on request in 
writing of the tenant, permit occupancy of the 
premises by a person other than the tenant or his 
family not exceeding the period of tenancy. 

ExpJanation.-For the purposes of this clause 
and clause (r), "family" means parents, spouse, 
dependent sons and daughters or such' other 
relatives as are ordinarily living with the tenant 
and are dependent upon him; 

(e) that the premises or any part thereof have 
become unsafe or unfit for human habitation and are 
required by the landlord for carrying out repairs or 
re-construction which cannot be carried out without 
the premises being vacated: 

Provided that no order for the recovery of posses­
sion under this clause, clause (g). clause (h) or clause 
(i) shall be made unless the Rent Authority is 
satisfied that the plans and estimates of such repairs 
or re-construction, as the case may be, have been 
properly prepared and that the landlord has the 
necessary means to carry out the said repairs or re­
construction: 

Provided further that if the landlord proposes to 
change the use of the premises after re-construction, 
then, he shall so specify in his application for 
recovery of possession and, after such re-construc­
tion, the landlord shall, if it is otherwise premissible 
under law, utilize the built up area equal to the 
previous area for the original use to the extent 
required for the purpose of sub-section (J) of section 
32 and the rest for any other use; m that the premises or any part thereof are 
required by -the landlord for the purpose of immedi­
ate demolition ordered by the Government or any 
local authority or the premises are required by the 
landlord to carry out any building work at the 
instance of the Government or a local authority in 
pursuance of any improvement scheme or develop­
ment scheme and that such building work cannot be 
carried out without the premises being vacated; 
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(g) that the premises or any pan thereof are 
required by the landlord for carrying out any repain 
which cannot be carried out without the premises 
beinl vacated; 

(It) that the premises are required by the landlord 
for the purpose of building or re-building or make 
thereto any substantial addition or alteration includ­
ing construction on tbe terrace or on the appunenant 
land and that such building or re-building or addition 
or alteration cannot be carried out without tbe 
premises being vacated; 

(i) tbat the premises consist of not more than two 
floors and the same are required by tbe landlord for 
tbe purpose of immediate demolition with a view to 
re-build the same: 

Provided that where the building of wbicb lucb 
premises or premises possession in respect of wbich 
bas been recovered under clause (e), clause (f) clause 
(g) or clause (It) forms a part has been re-built to an 
extent of less than seventy five per cent a tenant so 
dispossessed shall bave a right to re-entry at the new 
terml of tenancy in a premises in the re-built building 
equivalent in area to the original premises for which 
he was a tenant; 

V) that the tenant, his spouse or a dependent son 
or daugbter ordinarily living with him has, whether 
before or after the commencement of this Act, built 
or acquired vacant possession of. or been allotted a 
residence: 

Provided that the Rent Authority may in appropri­
ate cuel allow tbe tenant to vacate the premiaca 
within such period as he may permit but not exceed­
inl one year from the date of passing of orders of 
eviction; 

(k) that the premises were let to the tenant for usc 
as a residence by reason of his beinl in the service or 
employment of the landlord, and that the tenant has 
ceased, whether before or after the commencement 
of this Act, to be in such service or employment: 

Provided that no order for the recovery of pouca-
lion of any premises shall be made on tbis around if 
the Rent Authority is of tbe opinion that there is any 
bOM ruk dispute as to whether the tenant has ceased 
to be in the service or employment of the landlord; 
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(I) that the tenant baa, wbether before or after the 
commcncemcnt of tbiS Act, caused or permitted to 
be caused substantial dama,e to or such alteration of 
.the promiacs as bas the effect of cbanpnl its identity 
or djminisbin, ill valuc. 

&pilllllltion.-For the purposes of this clause, 
"substantial dama,c" shalJ mean sucb damage aa 
ahall involve an expenditure equivalent to six months' 
reat or more of the premises or such less expenditure 
u tbe Rcnt Authority is satisfied, keeping in view, 
the special nature of damage, justifies the same to be 
treated aa substantial damage for carrying out the 
repairs for such damage: 

Provided that no order for the recovery of pouea­
sion of any premises shall be made on the ground 
specified in this clause, if the tenant, within such time 
as may be specified in this behalf by the Rent 
Authority, carries out repairs to the damage caused 
to tbe satisfaction of the Rent Authority or pays to 
tbe landlord sucb amount by way of compensation as 
tbe Rent Autbority may direct; 

(m) tbat thc tenant or any person residing witb the 
tenant has been convicted of causing nuisance or 
annoyance to a person living in the neighbourhood of 
the premis", or bas been convicted of usin, or 
allowing the usc of the premises for an immoral or 
illegal purpose; 

(II) tbat the tenant has, notwithstanding previous 
notice, used or dealt with the .,remises in a manner 
contrary to any condition imposed on tbe landlord by 
tbe Govcrnment or the Delhi Development Authority 
or the Municipal Corporation of Delhi while giving 
bim a lease of the land on which the premises ue 
situate: 

Provided that no order for the recovery of p0sses-
sion of any premises shall be made on this around if 
tbe tenant, within such time as may be specified in 
this behalf by the Rent Authority, complies witb the 
condition imposed on the landlord by any of the 
authorities referred to in this clause or pays to the 
autbority imposing such conditions tbe amount by 
way of compensation as the Rent Autbority may 
direct; 

(0) tbat the tcnant in bis reply bavin, denicd the 
ownership of landlord, bas failed to prove it or tbat 
sucb denial was not made in a bOM fule manner; 
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(P) that the person in occupation of the premises 
has failed to prove that he is a bona fide tenant; 

(q) that" the tenant after having agreed with or 
having informed the landlord in writing the date to 
vacate the premises docs not do so on or after the 
date so agreed or informed. 

(r) that the premises let for residential or non­
residential purposes are required, whether in the 
same form or after re-construction or re-building, by 
the landlord for occupation for residential or non­
residential purpose for himself or for any member of 
his family if he is the owner thereof, or for any 
person for whose benefit the premises are held and 
that the landlord or such person has no other 
reasonably suitable accommodation: 

Provided that where the landlord has acquired the 
premises by transfer, no application for the recovery 
of possession of such premises shall lie under this 
clause unless a period of three years has elapsed from 
the date of the acquisition: 

Provided further that where an order for the 
recovery of possession of any premises is made on 
the ground specified in this clause, the landlord shall 
be entitled to obtain possession thereof on the 
expiration of a period of six months in the case of 
residential premises and one year in the case of non­
residential premises from the date of passing of 
eviction order. 

Explanation I.-For the purposes of this c1ause,-

(i) where the landlord in his application sup­
ported' by an affidavit submits that the 
premises are required by him for occupa­
tion for himself or for any member of his 
family dependent on him, the Rent Au­
thority shall presume that the premises are 
so required; 

(ii) premises let for a particular use may be 
required by the landlord for a different 
use if such use is permiSSible under law. 
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. Expillnation I/.-For the purposes of this clause 
or aection 23, section 24, section 2S or ie.ction 26. an 
occupation by the landlord of any part of a building 
of which any premises let out by bim forms a part 
shall not disentitle him to recovery the possession of 
such premises. 

Explanation I11.-For the purposes of this clause, 
"owner of the premises" includes a person who has 
been allotted such premises by the Delhi Develop­
ment Authority or any other local authority by way 
of an agreement of hire-purchase lease or sub-lease, 
even before the full ownership rights accrue to such 
hire-purchaser, lessee or sub-lessee, as the case may 
be. 

(3) In any proceeding for eviction under clause (e), 
(f), (g), (h) or (r) of sub-section (2) of section 22 or 
section 23 or section 24 or section 25 or section 26. 
the Rent Authority may allow eviction from only a 
part of the permises if the landlord is agreeable to 
the same: 

Provided that, in case of such part-eviction, the 
rent and other charges payable by the tenant will be 
decreased in proportion to the part vacated. 

(4) No order for the recovery of possession in any 
proceeding under sub-section (2) shall be binding on 
any sub-tenant referred to in section 29 who has 
given notice of his sub-tenancy to the landlord under 
the provision of that section, unless the sub-tenant is 
made a party to the proceeding and the order for 
eviction is made binding on him. 

13. (1) Where a person in occupation of any 
residential premises allotted to him by the Govern­
ment or any local authority is required by. or in 
pursuance of, any general or special order made by 
that Government or authority to vacate such residen­
tial accommodation, or in default to incur certain 
obligations, on the ground that he or his spouse or 
his dependent son or daughter, as the case may be, 
owns, in the National Capital Territory of 
Delhi a residential accommodation, there shall 
ac:c:rue, on and from the date of such order, to such 
person, his spouse or his dependent son or daughter, 
as the case may be, notwithstanding anything 
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coataiDod ellewbere in tbiI Act ·or iD Illy other law 
for the time beiD, in fon::c or in illY contract 
(whether exprell or implied), CUltom or UI .. e to the 
contrary. a ript to recover immediate pouellloa of 
any premiaea let out by him, his spouse or his 
dependent IOn or dauahter, u the cue may be: 

Provided that nothin, in tbia section mall be 
conatrucd u conferMS a ript on such perIOn, hiI 
spouse or his dependent son or daupter, u the cue 
may be, owning, in tbe National Capital Territory of 
Delhi; two or more dwelliD, boUICI, to recover the 
poucssion of more than one dwelliDa bouse IlId it 
ahaIl be lawful for IUcb pelIOn, bis IPOuse or his 
dependent son or daupter, u the cue m~y be, to 
indicate the dwellina bouse possession of which be 
intended to recover. 

EzpllUllllioll.-For the purposes of this lUb-section, 
aectiODl 24, 2S and 26, immediate poueuion Ihall 
mean possession recoverable on the expiry of sixty 
days from the date of order of eviction. 

(2) Where a landlord exercises the ript of recov­
ery conferred on biJil by lub-section (1) or sections 
22, 24, 2S or 26 .and be had rcceived,-

(G) any rent in advance from the tenant, he aball, 
within a period of ninety days from tbe date of 
recove~ of poucssion of the premises by him 
refund· to the tenant such amount u represents the 
rent payable for the unexpired portion of the 
contract aareement or lease; 

(b) any other payment, . he shall, within tht 
period aforesaid, refund to the tenant a sum whicb 
sball bear the same propOrtion to the total amount 
10 received, u the unexpired portion of the 
contract aarccment or leue bean to the total 
period of contract, aFccment or lease: 

Provided that, if any default is made in makin, any 
refund u aforesaid, the landlord sliall be liable to 
pay simple interest at the rate of fifteen per cent per 
annum on the amount which be bu .omitted or failed 
to refund: 

Provided furtber that it sball be permiuible for the 
landlord to set off any amount which be is lawfully 
entitled to recover &om tho tenant apintt tho refwld 
due to the tenant. 
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14. (1) Where a person-

(a) is a released or retired person from any 
armed forces and the -premises let out by him, his 
spouse or his dependent IOn or daughter, as the 
case may be, are required for his own residence; 
or 

(b) is a dependent of a member of any armed 
forces who had been killed in action and the 
premises let out by such member are required for 
the residence of the family of such member, such 
person, his spouse or his dependent son or daup­
ter, as the case may be, may, within one year from 
the date of his release or retirement. 

from such armed forces or, as the case may be, the 
date of death of such member, or within a period of 
one year from the date of commencement of this 
Act, whichever is later, apply to the Rent Authority 
for recovery of immediate possession of such pre­
mises. 

(2) Where a person is a member of any of the 
armed forces and bas a period of less tban one year 
preceding the date of his retirement and tbe premises 
let out by him, his spouse or his dependant IOn or 
daughter, as the case may be, are required for his 
own residence after his retirement, he, his SpoUie or 
his dependant IOn or daughter, as the case may be, 
may, at any time, within a period of one yeu before: 
the date of his retirement, apply to the Rent Author­
ity for recovery of immediate possession of such 
premises. 

(3) Where the person, his spouse or his dependant 
SOD or daupter referred to in sub-section (1) or sub­
section (2) bas let out marc than one premises, it 
shaU be open to him, his spouse or his dependant son 
or daughter, as the case may be, to make an 
application under the sub-section in respect of only 
one of the premises chosen. 

uplanation.-For the purposes of this section, 
"armed forces" means an armed force of the Union 
constituted under an Act of Parliament and includes 
a member of the police force constituted under 

34 of 1978. section 3 of the Delhi Police Act, 1978. 
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25. (1) Where a person is a retired employee of the 
Central Government or of a Stale. 'Goyernment and 
the premises let out by him, his spouse or his 
dependant son or daughter are required for his own 
residence, such employee, his spouse or his depen­
dant son or daughter, as the case may be, may, 
within one year from the date of his retirement or 
within a period of one year from the date of 
commencement of this Act, whichever is later, apply 
to the Rent Authority for recovery of immediate 
possession of sucb premises. 

(2) Where a person is an employee of the Central 
Government or of a State Government and bas a 
period of less than one year preceding the date of his 
retirement and the premises let out by him or his 
spouse or dependant son or daughter are required by 
him for his own residence after his retirement, he, his 
spouse or his dependant son or daughter as tbe case 
may be, may, at any time within a period of one year 
before the date of retirement, apply to ihe Rent 
Authority for recovery of immediate possession of 
such premises. 

(3) Where the person, his spouse or his dependant 
son or daughter referred to in sub-section (1) or in 
sub-section (2) has let out more than one premises. it 
shall be open to him, his spouse or his dependant son 
or daughter. as the case may be, to make an 
applicaJioJ\ under the sub-section in respect of only 
one of the premises chosen. 

26. (1) Where the landlord is--
(a) a widow and the premise'! let out by her. or 

by her busband, 
(b) a bandicapped person and the premises let 

out by bim, 
(t) a person wbo is of the age of sixty-five years 

or more and the .premises let out by him, 
is required by her or him or for her or his family 
or for anyone ordinarily living with her or bim for 
residential or non-residential use, she or he may 
apply to tbe Rent Authority for recovery of 
immediate possession of sucb premises. 
(2) Where the landlord referred to in sub-section 

(1) has let out more than one premises, it shall be 
open to bim to make an application under that sub­
section in (elpect of anyone residential and one non­
residential premises each chosen by him. 
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Explanation I.-For the purposes of this section, 
"handicapped person" shall mean a person who is as 
if being an assessee entitled for the time being to the 
benefits of deduction under section SOU of the 
Income-tax Act, 1961. 

Explanation I/.-The right to recover possession 
under this section shall be exercisable only once in 
respect of each for residential and for non-residential usc. 

27. (1) If, in 'any proceeding for the recovery of 
possession of any premises on any ground other than 
that referred to in clause (a) of sub-section (2) of 
section 22, the tenant contests the claim for eviction, 
the landlord may, at any stage of the proceeding, 
make an application to the Rent Authority for an 
order on the tenant to pay the landlord the amount 
of rent legally recoverable from the tenant and the 
Rent Authority may, after giving the parties an 
opportunity of being heard. make an order directing 
the tenant to pay to the landlord or deposit with the 
Rent Authority within one month of the date of the 
order, an amount calculated at the rate of rent at 
which it was last paid for the period for which the 
arrears of the rent were legally recoverable from the 
tenant including the period subsequent thereto up to 
the end of the month previous to that in which payment 
or deposit is made and to continue to payor deposit. 
month by month, by the fifteenth of each succeeding 
month, a sum equivalent to the rent at that rate, 

(2) If, in any proceeding referred to in sub-section 
(1), there is any dispute as to the amount of rent 
payable by the tenant, the Rent Authority shall, 
within fifteen days of the date of the first hearing of 
the proceeding, fix an interim rent in relation to the 
premises to be paid or deposited in accordance with 
the provisions of sub-section (1), until the rent in 
relation thereto is determined having regard to the 
provisions of this Act, and the amount of arrears, if any, 
calculated on the basis of the rent so determined shall be 
paid or deposited by the tenant within one month of the 
date on which the standard rent is fixed or such further 
time as the Rent Authority may allow in this behalf. 

(3) If, in any proceeding referred to in sub-section 
(1), there is any dispute as to the person or persons 
to whom the rent is payable, the Rent Authority may 
direct the tenant to deposit with the Rent Authority 
the amount payable by him under sub-section (J) or 
sub-section (2), as the case may be. and in such a 
case, no person shall be entitled to withdraw the 
amount in deposit until the Rent Authority decides 
the dispute and makes an order for payment of the same. 
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(4) If the Rent Authority is satisfied that any 
dispute referred to in sub-section (3) has been railed 
by • tenant for reasons which arc false or friVOIOUl, 
the Rent Authority may order the defence against 
eviction to be struck out and proceed with the 
hearing of the application. 

(5) If a tenant fails to make payment or deposit as 
required by this section, the Rent Authority may 
order the defence against eviction to be struck out 
and proceed with the hearing of the application. 

11. (1) Where at any time before the 9th day of 
June, 1952, a tenant has sub-let the whole or any part 
of the premises and the sub-tenant is,- at the com­
mencement of thiS Act, in occupation of sucb pre­
mises,· then, notwithstanding that the consent of the 
landlord was not obtained for such sub-letting, the 
premises shall be deemed to have been lawfully sub-let. 

(2) No premises which have been sub-let either in 
wbole or in part on or after the 9th day of June, 
1952, without obtaining the consent in writing of the 
landlord, sball be deemed to have been lawfully sub­
let. 

(3) After the commencement of this Act, no tenant 
sbaU, without the previous consent in writing of the 
landlord,-

(a) sub-let the whole or any part of the 
premises held by him as a lenant; or 

(b) transfer or assign his rights in the tenancy 
or in any .part thereof. 

1'. Where, after the commencement of this Act, 
any premises are sub-let either in whole or in part by 
the tenant with the previous consent in writing of the 
landlord, the tenant or the sub-tenant to whom the 
premises are sub-let may, in the prescribed manner, 
give notice to tbe landlord of tbe creation of the sub­
tenancy within one month of the date of such sub­
letting and notify the termination of such sub-tenancy 
within one month of such termination. 

30. Where an order for eviction in respect of any 
premises is made under section 22 asaiDlt a tenant 
but not against a sub-tenant referred to in section 29 
and a notice of the sub-tenancy bas been given to the 
landlord, tbe lub-tenant shall, with effect from the 
date of the order, be deemed to have become a 
teDant bolding the premises in his occupation directly 
UDder the landlord on the sIDle terms and cODditions 
OD which the tenant would have beld from the 
landlord, 'if the tenancy had continued. 
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31. (1) Whcre a landlord reCovcrs posseuion of 
auy prcmises from thc tcnant in purauance of an 
ordcr made under clause (r) of sub-aCction (2) of 
section 22, or undcr section 23, 24, 25, 26 or 33, the 
landlord shall not, cxccpt with the permission of thc 
Rcnt Authority obtaincd in thc prcscribed manncr, 
rc-Iet thc wholc or any pan of thc prcmises within 
three ycars from thc date of obtaining such pouca-
sion, and in granting such permission, the Rent 
Authority may direct the landlord to put such evicted 
tenant in poascasion of the prcmises: 

Provided that where a landlord recovers pouession 
of any prcmiaea from the tenant in pursuance of an 
order made under clause (r) of lub-acdion (2) of 
section 22 for occupation after reconstruction or 
rebuilding, the period of three years shall be reck­
oned from the date of completion of reconstruction 
or rebuilding, as the case may be. 

(2) Where a landlord recovers possession of any 
premises as aforesaid and the premises are not 
occupied by the landlord or by the person for wh06C 
benefit 'the premises are held, within two months of 
obtaining such possession, or the premises having 
been so occupied are, at any time within three years 
from the date of obtaining possession, re-Iet to any 
person other than the evicted tenant without obtain­
ing the permission of the Rent Authority under sub­
section (l) or tbe possession of such premises is 
transferred to another person for reasons which do 
not appear to the Rent Authority to be bona jide, the 
Rent Authority may, on an application made to him 
in this behalf by such evicted tenant within such time 
as may be prescribed, direct the landlord to put the 
tenant in possession of the premises on the same 
terms and conditions if the premises are in the same 
form or on new terms and conditions if the premises 
have been re-constructed or re-built if he has not 
already built, acquired vacant possession of, or been 
allotted another premises or to pay him such compen­
sation as the Rent Authority thinks fit·or both, as the 
facts and circumstances of the case may warrant. 

32. (l) In making any order on the gro. 
specified in clause (e). (f). (g), (h) or (i) of s.ub. 
section (2) of section 22 the Rent Authority shall ftI 
thc new rent and ascertain from the tenant wbether 
be elects to be placed in occupltion of the pre.ue. 
or part thcreof from which he is to be evicted and't 
the tenant so elects, shall record the fact of the 
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election in the order and specify therein tbe date on 
or before which be shall deliver possession so as to 
enable the landlord to commence the work of repairs 
or building or re-building, as the case may be and the 
date before which the landlord shall deliver the 
possession of tbe said premises. 

(2) If the tenant delivers possession on or before 
the date specified in the 'order, tbe landlord sbaD, on 
the completion of the work of repairs or building or 
re-building, place the tenant in occupation of the 
premises or part thereof before the date specified in 
sub-section (1) or such extended date as may be 
specified by the Rent Authority by an order. 

(3) If after the tenant has delivered possession on 
or before the date specified in the order, the landlord 
fails to commence the work of repairs or building or 
re-building within three months of the specified date 
the Rent Authority may, on an application made to 
him in this behalf by the tenant, within such time as 
may be prescribed, order the landlord to place the 
tenant in occupation of the premises on the same 
terms and conditions and to pay to the tenant such 
compensation as the Rent Authority thinks fit. 

(4) If the tenant has delivered possession on or 
before the date specified in the order and the 
landlord fails to place the tenant in occupation of the 
premises after repairs, building or re-building, as the 
case may be, in accordance with sub-section (2), the 
Rent Authority may. on an application made to him 
in this behalf by the tenant. within such time as may 
be prescribed, order the landlord to place the tenant 
in occupation of the premises on revised terms and 
conditions and to pay to the tenant such compensa­
tion as the Rent Authority thinks fit. 

Recovery of 33. (1) Where a landlord does not require the 
poueuion in whole or any part of any premises for a particular 
ClI5e of period. and after obtaining the permission of the 
tenancies for Rent Authority in the prescribed manner, lets the 
limited whole of the premises or part thereof as a residence 
period. for such period. not being more than five years. as 

may be agreed to in writing between tnc..landlord and 
the tcnant and the tenant docs not, on the expiry of 
the said period, vacate such premises, then. notwith­
standing anything contained in section 22 or in any 
lother law, the rent Authority may, on an application 
made to him in this behalf by the landlord within 
such time as may be prescribed, place the landlord in 
vacant possession of the premises or part thereof by 
evicting the tenant and every other person who may 
be in occupation of such premises. 
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(2) The Rent Authority shall not-:-
(i) grant permission under sub-section (1) in 

relation to a premises consecutively more than two 
times except for good and sufficient reasons to be 
recorded in writing. 

Expu,nation.-A permission granted under sub­
section (1) shall not be construed to be consecu­
tive, if a period of five years or more has lapsed 
after the expiry of the last limited period tenancy; 

(ii) entertain any application from the tenant 
calling in question the bona fides of tbe landlord in 
letting the premises under this section. 
(3) All applications made before the Rent Author­

ity and appeals made before tbe Tribunal by the 
tenant shall abate on the expiry of period for which 
permission has been granted under sub-section (1). 

(4) While making an order under sub-section (1), 
the Rent Authority may award to the landlord 
damages for the use or occupation of the premises at 
double the last rent paid by the tenant together with 
interest at the rate of fifteen per cent. per annum for 
the period from the date of such order till the date of 
actual vacation by the tenant. 

34. Where the landlord in respect of any premises 
is any company or other body corporate or any public 
institution then, notwithstanding anything contained 
in section 22 or in any other law, the Rent Authority 
may, on an application made to him in this behalf by 
such landlord, place the landlord in vacant possession 
of such premises by evicting the tenant and every 
other person who may be in occupation thereof, if 
the Rent Authority is satisfied that-

(a) The tenant to whom such premises were let 
for use as a residence at a time when he was in the 
service or employment of the landlord, has ceased 
to be in sucb service or employment and the 
premises are required for the use of employees of 
such landlord; or 

(b) the tenant has acted in contravention of the 
terms, express or implied, under which he was 
authorised to occupy such premises; or 

(c) any other p-erson is in unauthorised occupa­
tion of such premises; or 

(d) the premises are required bona fide by the 
landlord for the use of employees of such landlord 
or, in the case of a public institution, for the 
furtherance of its activities. 
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uplanation.-For the pUrpolCl of this lOCtioo, 
"public institution" includes any educational 
institution, library, hospital and charitable diapen­
sary but does not include any such institution let 
up by a private trust. 
35. Where the landlord proposes to make any 

improvement in, or construct any additional structure 
on, any building which has been let to a tenant and 
the tenant refuses to allow the landlord to make such 
improvement or construct such additional structure 
and the Rent Authority, on an application made to 
him in this behalf by the landlord, is satisfied that the 
landlord is ready and willing to commence the work 
and that such work will not cause any undue hardship 
to the tenant, the Rent Authority may permit the 
landlord to do such worle and may malee such other 
order as he thinks fit in the circumstances of the case. 

36. Notwithstanding anything contained in section 
22, where any premises which have been let comprise 
vacant land ,upon which it is permissible under the 
building regulations or municipal bye-laws for the 
time being in force, to erect any building. whether 
for use as a residence or for any other purpose and 
the landlord proposing to erect such building is 
uoable to obtain possession of the land from the 
tenant by agreement with him and the Rent Author­
ity, on an application made to him in this behalf by 
the landlord. is satisfied that the landlord is ready 
and willing to commence the work and tbat the 
severance of the vacant land from the rest of tbe 
premises will not cause undue hardship to the teoant, 
the Rent Authority may-

(a) direct such severance; 
(b) pla.cc the landlord in possession of the vacant 

land; 
(e) determine the rent payable by the tenant in 

respect of the rest of the premises; and 
(d) make such other order as he thinks fit in the 

circumstances of the case. 
VllCUt pc»- 37. Notwithstanding anything contained in any 
ICIIioa to other law. where the interest of a tenant in any 
1Iod1ord. premises is determined for any reason-whatsoever 

and any order is made by the R~nt Authority under 
this Act for the recovery of poueaaion of such 
premises, the order sbaU, subject to the provil.ioDl of 
sa:tion 30, be bindina on all persons who may be in 
occupation of the premises and vacant poueuioo 
~rcof shaD be liven to the landlord by evicting all 
sucb persons therefrom: 
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Provided that nothing in this section shan apply to 
any person who has an independenr title to such 
premises. 

CHAPTER V 

HOTELS AND LODGING HOUSES 

38. The provisions of this Chapter shall apply to all 
hotels and lodging houses in the areas which the 
Central Government may, by notification in the 
Official Gazette, specify: 

Provided that if the Central Government is of 
opinion that it would not be desirable in the public 
interest to make the provisions of this Chapter 
applicable to any class of hotels or lodging houses, it 
may. by notification in the Official Gazette, exempt 
such class of hotels or lodging houses from the 
operation of this Chaper . 

• 
39. (l) Where the Rent Authority, on a written 
complaint or otherwise, has reason to believe that the 
charges made for board or lodging or any other 
service provided in any hotel or lodging house are 
excessive. he may fix a fair rate to be charged for 
board. lodging or othcr services provided in the hotel 
or lodging house and in fixing such fair rate, specify 
separately the rate for lodging, board or other 
services. 

(2) In determining the fair rate under sub-section 
(1). the RenVAuthority shall have regard to the 
circumstances of the case and to the prevailing rate of 
charges for the same or similar accommodation. 
board and service, during the twelve months immedi­
ately preceding the 1st day of June. 1951. and any 
general increase in the cost of living after that date. 

40. On a written application from the manager of a 
hotel or the owner of a lodging house or otherwise, 
the Rent Authority may. from time to time revise the 
fair rate to be charged for board. lodging or other 
service in a hotel or lodging house, and fix such rate 
as he may deem fit having regard to any general rise 
or fall in the cost of living which may have occurred 
after the fixing of fair rate. 

41. When the Rent Authority has determined the 
fair rate of charges in respect of a hotel or lodging 
house,-
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(a) the manager of the hotel or the owner of the 
lodging house, as the case may be, shall not charge 
any amount in excess of the fair rate and shall not, 
except with the previous written permission of the 
Rent Authority, withdraw from the lodger any 
concession or service allowed at the time when the 
Rent Authority determined the fair rate; 

(b) any agreement for the payment of any 
charges in excess of such fair rate shall be void in 
respect of such excess and shall be construed as if 
it were an agreement for payment of the said fair 
rate; 

(c) any suD,) paid by a lodger in. excess of the 
fair rate shall be recoverable by him at any time 
within a period of six months from the date of the 
payment from the manager of the hotel or the 
owner of the lodging house or his legal represen­
tatives and may. without prejudice to any other 
mode of recovery, deducted by such lodger from 
any amount payable by him to such manager or 
owner. 

42. Notwithstanding anything contained in this Act, 
the manager of a hotel or the owner of lodging house 
shall be entitled to recover possesstion of the 
accomodation provided by him to lodger on obtaining 
a certificate from the Rent Authority certifying-

(a) that the lodger has been gUilty of conduct 
which is a nuisance or which causes annoyance to 
any adjoining or neighbouring lodger. 

Explanation-For the purposes of this clause, "nui­
sance" shall be deemed to include any act which 
constitutes an offence under the Immoral Traffic 

104 of 1956. (Pevcntion) Act, 1956; 
Immoral Traffic (Prevention) Act, 1956. 

(b) that the accommodation is reasonable and bona 
fide required by the owner of the hotel or lodging 
house, as the case may be, either for his own 
occupation or for the occupation of any person for 
whose benefit the accommodation is held, or any 
other cause which may be deemed satisfactory to the 
Rent Authority; 

(c) that the lodger has failed to vacate the accom­
modation on the termination of the period of the 
agreement in respect thereof; 
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(d) that the lodgcr has done any act which is 
inconsistent with the purpose for which the ac­
commodation was givcn to him or which is likely 
to affect adversely or substantially the owner's 
interest therein; 

(e) that the lodger has failed to pay the rent due 
from him. 

CHAPTER VI 
RENT AUTHORITIES 

43. (l) The Central Government may, by notlfica­
tlon in the Official Gazette, appoint as maoy Reot 
Authorities as It thinks nt, and derme the local limits 
within which, or the hotels and lodaina houses in 
respect of which, each Rent Authority. shall enrclse 
the powers conferred, and perform the duties 
Imposed, on Rent Authorities by or under this Act 
and in respect of aD tenaocy matters relating to 
premises and tenancies covered under clauses (c) 10 (i) 
of sub-section (1 ) of section 3 by or under the 
Transfer of Property Act, 1882. 

(2) The Central Government may also, by notifica­
tion In the Omclal Gazette, appoint as many addi­
tional Rent Al&thorities as It thinks fit and an addi­
tional Rent Authority shaD perform such of the 
functions of the Rent Authority as may, subject to the 
control of the Central Government, be assigned to him 
In writing by the Rent Authority and In the discharge 
of these functions, an additional Rent Authority shaD' 
have and shall exercise the same powers and discharae 
the same duties as the Rent Authority. 

(3) A person shall not be qualified for appointment 
as a Rent Authority or and additional Rent Authority 
unless he has for at least ten years held a judicial 
office in India or has for at least ten years been 
practising as an advocate or a pleader in India. 

44. (1) The Rent Authority may-

(a) transfer any proceeding pending before him 
for disposal to any additional Rent Authority, or 

(b) withdraw any proceeding pending before 
any additional Rent Authority and dispose it of 
itself or transfer the proceeding for disposal to 
any other additional Rent Authority. 

(2) The Rent Authority shall have the same powers . 
as are vested in a civil court under the Code of Civil 
procedure, 1908, when trying a suit, in respect of the 
following matters, namely:-
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(a) summoning and enforcing the attendance of any 
person and examining him on oath; 

(b) requiring the discovery and production of 
documents; 

(c) issuing commissions for the examination of 
witnesses; 

(d) any other matter which may be prescribed. 
and any proceeding before the Rent Authority 

shall be deemed to be a judicial proceeding within 
the meaning of section 193 and section 228. and for 
the purpose of section 196, of the Indian Penal Code, 
and the Rent Authority shall be deemed to be a civil 
court for tbe purpose of section 195 but not for the 
purposes of Chapter XXVI of the Code of Criminal 
procedure, 1973. 45 of 1860. 

(3) For the purposes of holding any inquiry or 
discharging any duty under this Act, the Rent 2 of 1974 
Authority may,-

(a) after giving not less than twenty-four hours' 
notice in writing, enter and inspect or authorise any 
officer subordinate to him to enter and inspect any 
premises at any time between sunrise and sunset; or 

(b) by written order, require any person to produce 
for his inspection all such accounts, books or other 
documents relevant to the inquiry at such time and at 
such place as may be specified in the order. 

(4) The Rent Authority may, if he thinks fit, 
appoint one or more persons having special know­
ledge of the matter under consideration as an asses­
sor or assessors to advise him on the proceeding 
before him. 

(5) Any fine imposed by a Rent Authority under 
this Act shall be paid by the person fined within such 
time as may be allowed by the Rent Authority and 
the Rent Authority may, for good and sufficient 
reason, extend the time, and in default of such 
payment, the amount ·shall be recoverable as a flOe 
under the provisions of the Code of Criminal Proce-
dure, 1973, and the Rent Authority shall be deemed 2 of 1974 
to be a magistrate under the said Code for the 
purposes for such recovery. 

(6) An order made by a Rent Authority or the 
Tribunal under this Act or an order made by a 
Controller, or an order passed on appeal. under the 
Delhi Rent Control Act, 1958 shall be executable by 59 of 1958. 
a Rent Authority designated by the Tribunal in this 
behalf and for the purpose the· Rent Authority so 
designated shall have all the powers of a civil court. 
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45. (1) No order which prejudicially affects any 
penon .hall be made by the Rent Authority under 
this Act without Jiving 'him a reasonable opportunity 
of showing cause against the order proposed to be 
made and until his objections, if any, and any 
evidence be may produce in support of the same bave 
been considered by the Rent Authority. 

(2) Subject to any rules that may be made under 
this Act and the other provisions of this Act, the 
Rent Auth,ority shall, while holding an inquiry in any 
proceeding before him, follow as far as may be the 
practice and procedure of a court of smaD causes, 
including the recording of evidence. 

(3) The Rent Authority shall not ordinarily allow 
more than three adjournments at the request of a 
party throughout the proceedings and in case he 
decides to do so, be shall inform the Chairman the 
reasons therefor and order to pay the other party the 
reasonable cost. 

(4) The Rent Authority shall issue summons in 
relation to every application under this Act in the 
form specified in the Schedule IV. 

(5) The Rent Authority shall, in addition to, and 
simultaneously with the issue of summons for service 
on the opposite party, Also direct the summons to be 
served by registered post, acknowledgment due, 
addressed to the opposite party or his agent empo­
wered to accept the service at the place where the 
opposite party or his agent actually and voluntarily 

-resides or carries on business or· personally works for 
agent actually and voluntarily resides or carries on 

-business or personally works for gain and may, if the 
circumstances of the case so require, also direct the 
publication of the summons in a newspaper circulat­
ing in the locality in which the opposite party is last 
known to have resided or carried on business or 
personally worked for gain. 

(6) When an acknowledgment purporting to be 
signed by the opposite party or his agent is received 
by the Rent Authority or the registered article 
containing the summons is received back _itb an 
endorsement purporting to have been made by a 
postal employee to the effect that the opposite party 
or hi. agent had refused to take delivery of the 
registered article, the Rent Authority may declare 
that there has been a valid service of summons. 
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(7) (a) An application under section 21 shan be 
dealt witb in accordance with the.. p{ocedure specified 
in this sub-section. 

(b) The Rent Authority shall commence the hear­
ing of the application within seven days of the filing 
thereof and shan dispose of the same within thirty 
days of starting of such hearing failing sucb com­
mencement of bearing or disposal of application 
within such time, the Rent Authority shall inform the 
Chairman of the Tribunal the reasons tberefor. 

(8) (a) Every application by a landlord for the 
recovery of possession of any premises on the ground 
specified in clause (e) or clause m or clause (r) of 
sub-section (2) of section 22, or under section 23, or 
under section 24, or under section 25, or under 
section 26, or under section 33, shall be dealt with in 
accordance with the procedure specified in this sub­
section. 

(b) The tenant on whom the summons is duly 
served (whether in the ordinary way or by registered 
post) in the form specified in the Schedule IV shall 
not contest the prayer for eviction from the premises 
unless he files an affidavit stating the grounds on 
which he seeks to contest the application for eviction 
and obtains leave from the Rent Authority as 
hereinafter provided; and in default of his appearance 
in pursuance of the summons or his obtaining such 
leave, the statement made by the landlord in the 
application for eviction shall be deemed to be admit­
ted by the tenant and the applicant shall be entitled 
to an order for eviction on the ground aforesaid. 

(c) The Rent Authority shall give to the tenant 
leave to contest the application if the affidavit filed 
by the tenant discloses such facts as would disentitle 
the landlord from obt~ining an order for the recovery 
of posssession of the pr,:mises. 

(d) Where leave is granted '0 the tenant to contest 
the application, the Rent Authority shan ordinarily 
commence the hearing of the application within seven 
days of the grant of such leave and shall provide day 
to day hearing and shall dispose of the application 
within thirty days of starting of such hearinl, failing 
such commencement of hearing or disposal of appli­
cation within such time, the Rent Authority shan 
inform t~e Chairman of the Tribu.nal tbe rcuou­
therefor .. 
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(t) Where the leave ,to contest under clause (c) is 
denied to the tenant: he may file an application for 
review before the Rent Authority within ten day of 
such denial and the Rent Authority shall endeavour 
to dispose of !.uch application within seven days of its 
filing. 

(9) Every application made to the Rent Authority 
shaU be heard as expeditiously as possible and, 
subject to the provisions of sub-sections, (7) and (8), 
endeavour shall be made to conclude the hearing and 
to dispose of the application within six months of it 
being filed. 

(10) In all proceedings before him, the Rent 
Authority shall consider the question of costs and 
award such costs to or against any party as that Rent 
Authority considers reasonable. 

CHAPTER VII 
DEUII RENT TRIBUNAL 

46. The Central Government sbaU, by notincation 
10 the Omcial Gazette, establish a Tribunal, to be 
known as the Delhi Rent Tribunal, to exercise the 
Jurisdiction, Powers and autbority conferred on It by 
or under this Act. 

47. (1) The Tribunal shall consist of a Chairman 
and such number of other mcmbers, being not less 
than three, as the Central Government may deem fit­
and, subject to the other provisions of this Act, the 
jurisdiction, powers and authority of the Tribunal 
may be exercised by the Benches thereof. 

(2) Subject to the other provisions of this Act, a 
Bench shall consist of one 01. more Members, as the 
Chairman may decide in accordance with the rules as 
may be pre~cribed. 

(3) Notwithstanding anything contained in sub­
section (l),' the Chairman may transfer other 
Member from one Bench to another Bench. 

(4) Subject to the other provisions of this Act, the 
Benches of the Tribunal shall ordinarily sit at such 
places in the National Capital Territory of Delhi as 
the Central Government may, by notification in the 
Official Gazette, specify. 
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48. (1) A person shall not be q.~fied for appoint­
ment as the Chairman unless h~ 

(a) is, or has been, a judge of a High Court; 
or 

(b) has, for at least three years, held the 
office of a Member; or 

(c) is, or has been, a Member of the Indian 
Legal Service and has held, for at leut three 
years, a post in Grade I of that Service; or 

(d) has, for at least three years, held the post 
of a Secretary in the Law Department of a State 
Government. 

(2) A person shall not be qualified for appoint­
ment as a Member, unless he-

(a) has, for at least eight years, held tbe post 
of Rent Authority; or 

(b) bas, for at least five years, beld. the post 
of a District Judge; or 

(c) is, or has been, a Member of the Indian 
Legal Service in Grade I of that Service; or 

(d) has, for at least two years, held tbe post 
of a Secretary in the Law Department of a State 
Government; or 

(e) has, for at least ten years, been an Advo­
cate. 

(3) Subject to the provisions of sub-sections (4) 
and (5), the Chairman and other Members of the 
Tribunal sball be appointed by tbe President of India 
after consultation with the Cbief justice of India. 

(4) The Chairman and other Members shall be 
appointed by the Pr~ident of India on the recom­
mendation of a Selection Committee appointed by 
the Central Government eonsi$ting of the following, 
namely:-

(a) Chief Justice of the High Court of Delhi 
or his nominee who shall be a sitting Judge of the 
High Court; 

(b) Chairman of the Tribunal (except in case 
of the appointment of the Chairman); 

(c) Secretary to the Government of India iD ... 
the Ministry dealing with Legal Affairs; 

(d) Secretary to the Government of India in 
the Ministry dealing with Urban Development; 
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(e) Chief Secretary to tbe Government of the 
National Capital Territory of Delhi. 

(5) The Selection Committee sball recommend a 
perlOn for appointment as Chairman or other 
Member from amongst the peJ'lons on the Ust of 
candidates prepared by tbe Ministry dealing with 
Urban Development in consulation with the Depart­
ment dealing with Justice of the Government of India 
in accordance with the procedure as may be pre­
scribed. 

4'1. The Chairman or any other Member shall 
bold office as such for a term of five years from the 
date on which he enters upon his office, but sball be 
eligible for re-appointment for another term of five 
years: 

Provided that no chairman or any other Member 
shall hold office as such after he has attained.-

(a) in the case of the Chairman. the age of sixty­
five years; and 

fb) in the case of any other Members. the age 
of sixty-two years. 

50. (J) In the event of occurrence of any 
vacancy in the office of the Chairman by reason of 
bis death, resignation or otherwise, the seniormost 
Member shall act as Chairman until the date_ on 
which a new Chairman. appointed in accordance with 
the prvisions of this Act to fill such vacancy, enters 
upon his office. 

(2) When the Cbairman is unable to discharge his 
Junctions owing to his absence, illness' or any other 
cause, the seniormost Member shall discharge the 
functions of the Chairman until the date on which the 
Chairman resumes his office. 

51. The Ialariel aDd aDowances payable to and the 
other terms and ooDditloDl of service (lDdudlDl pen­
lion, Intulty and other retirement beneftts) of, the 
Chairman and other Memben shaD be suc:b as may be 
pracrlbed: 

Provided that neither the alary aDd aUOWaDCe5 Dor 
the other terms aDd conditions of service of the 
Chairman or any other Member shaD be varied to his 
dilattvaDtaae after his appolDtmeDt. 
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Resianation 52. (J) The Chairman or any other Member may, 
and removal. by notice in writing under his hand addressed to the 

President of India, resign his office: 

ProviSIon as 
10 the hold­
ing of offices 
by chairman 
and Member 
on cea.ing 10 
~. luch 
Chairman or 
member. 

Provided that the Chairman or any other Member 
shall, unless he is permitted by the President of India 
to relinquish his office sooner, continue to hold offICe 
until the expiry of three months from the date of 
receipt of such notice or until a person duly 
appointed as his successor enters upon his office or 
until the expiry of his term of office, whichever is the 
earliest. 

(2) The Chairman or any other Member shaU not 
be removed from his office except by an order made 
by the President of India on the ground of proved 
misbehavior or incapacity after an inquiry made by a 
Judge of the Supreme Court in which such Chairman 
or other Member had been in formed of the charges 
against him and given a reasonable opportunity of 
being heard in respect of those charges. 

(3) The Central Govcrnment may, by rules. reg­
ulate the procedure for the investigation of misbe­
havior or incapacity of the Chairman or other 
Member referred to in sub-section (2). 

53. On ceasing to hold office.-
(a) the Chairman of the Tribunal shaH be inelig­

ible for further employment either under the 
Government of India or under the Government of 
a State; 

(b) a Member, other than the Chairman, of the 
Tribunal shaH, subject to the other provisions of 
this Act, be eligible for appointment as the Chair­
man or member of any other tribunal. but not for 
any other employment either under the Govern­
ment of India or under the Government of a State; 

(c:) the Chairman or other Member shaH not 
appear. act or p\cad before the Tribunal. 

Explanation.-For the purposes of this section, 
employment under the Government of India or under 
the Government of a Slate includes employment 
under any local or other authority within the territory 
of India or under the control of the Government of 
India or under any corporation or society owned or 
controlled by the Government. 



s.. The Chairman shall exercise such financial and F ...... IDCI 
administrative powers over the- Benches u may be eelmiD ..... 
prescribed: tM powell 

of a.Irmaa. 
Provided that the Chairman shall have authority to 

delegate such of his financial and admini.trative 
powe~ u he may think fit to any other Member or 
any officer of the Tribunal subject to the condition 
that such member or officer sball, while exercising 
such delegated powers, continue to act under the 
direction, control and supervision of the Chairman. 

55. (1) The Central Government shall determine 
the nature and categories of the officers and other 
employees required to assist the Tribunal in the 
discharge of its functions and provide the Tribunal 
with such officers and other employees as it may 
think fit. 

(2) The Ialarlea and aDowances and conditio. f1l 
lel'vice or the oftlcen and other employ.. of the 
Tribunal Iha1l be such as may be presc:rlbed. 

(3) The officers and other employees of the Tri­
bunal shaD discharge their functions under the gen­
eral superintendence of the Chairman. 

56. The chairman may make provisions as to the 
distribution of the business of the Tribunal among its 
Benches. 

57. (1) Save as otherwise expressly provided in 
this Act, the Tribunal shall excercise, on and from 
the date with effect from which it is established under 
section 46, all the jurisdiction, powers and authority 
exercisable immediately before that date by all courts 
(except the Supreme Court) in relation lO-

(a) all appeals from the orders of the Rent 
Authority under this Act; 

(b) any other matter arising from the provisions 
of this Act; 

(c) review of its own orders and decisions. 
(2) The Tribunal may, either on its own motion or 

on application of any of the parties and after notice 
to the parties and after hearing such of them as it 
may desire to be beard, call for records of any cue 
pending before tbe Rent authority under this Act, 
and either itself try the case or Jive direction for 
disposal of thc cue by such Rent Authority. 

(3) The Tribunal shall have, and powers to effect a 
conciliation bctween the parties in any cue pendin, 
before it. 
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58. The Tribunal shall have. and excercisc. the 
ume jurisdiction. powers and authority in reaped of 
contempt of itself or of the Rent. Authority under 
this Act as a Hiah Court hu and may exercise and. 
for this purpoae. the provisions of the Contempt of 
Courts Act. 1971. shall have effect subject to the 70 of 1971. 

modification that-
(a) the references therein to a High Court 

shall be construed as including a reference to the 
Tribunal; 

(b) in section 15 of the said Act, the 
references to the Advocate-General shall be con­
strued as a reference to the Attorney-General or 
the Solicitor-General or the Additional Solicitor­
General; 

(c) in sections 6, 10, -llA, 12, 15 and 17 of the 
said Act. t)le refereences therein to subordinate 
court or court subordinate, shaD be construed as 
including a rerference to Rent Authority under 
this Act; 

(d) the references, in section 14 of the said 
act, to chief Justice, Judge or Judges shall be 
construed as including a reference to· Chairman, 
Member or Members; 

(~) in sections 6, 10, HA, 12, 15 and 17 of the 
said Act, the references therein to subordinate 
Court or Court subordinate, shall be construed as 
including a reference to rent Authority under this 
Act; and 

(d) the references, in section 14 of the said 
act, to chief Justice, Judge or Judges sball be 
construed as including a reference to Chairman, 
Member or Members; 

Application 59. (1) Subject to the other provisions of this Act, 
to Tribunal. a person aggrieved by any order pertaining to any 

matter within the jurisdiction of the Tribunal may 
make an application to the Tribunal for tbe redressal 
of his grievance. 

(2) Every application under sub-section(l) shall be 
in ~uch form and be accompanied by such affidavits, 
documents or any other evidence and by such fcc in 
reapect of the filling of such application and by such 
other fccs for the service or execution of processes as 
may be prescribed. 
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(3) On receipt of an application under sub-section 
(1). the Tribunal shall, if satisfied after such inquiry 
as it may deem necessary, that the application is i fit 
cue for adjudication or trial by it, admit such 
application; but where the tribunal is not so satisfied; 
it may summarily reject the application after record­
ing its reasons. 

60. (l) The Tribunal shall not be bound by the Procedure of 
procedure laid down in the Code of Civil Procedure, Tribunal. 
1908, but sball be guided by tlie principles of natural 
justice and, subject to the other provisions of this Act 
and of any rules made by the Central Government, 
the Tribunal shall have power to lay down and 
regulate its own procedure including the fixing of 
places and times of its inquiry and deciding whether 
to sit in public or in private. 

(2) The Tribunal shall decide every application 
made to it as expeditiously as possible and on a 
perusal of documents, affidavits and written represen­
tations and after hearing such oral arguments as may 
be advanced: 

Provided that where the Tribunal deems it neces­
sary, for reasons to be recorded in writing, it may 
allow oral evidence to be adduced. 

(3) The Tribunal shall have, for the purposes of 
discharging its functions under this Act, the same 
powers as are vested in a civil court under the Code 
of Civil Procedure, 1908, while trying a suit, in 
respect of the following matters, namely:-

(a) summoning and enforcing the attendance of 
any person and examining him on oath; 

(b) requiring the discovery and production of 
documents; 

(c) receiving evidence on affidavits; 

(d) subject to the provisions of sections 123 and 
124 of the Indian Evidence Act, 1872, requisition­
ing any public record or document or copy of such 
record or document from any office; 

(e) issuing commissions for the examination of 
witnesses or documents; 

(J) reviewing its orders and decisions; 

(g) dismissing an application or appeal for 
default or deciding it ex parte; 
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(Ia) setting aside any order of dimiual of any 
application or appeal for default or any order 
passed by it ex-parle; 

(,) for the execution of its orders and deciaiODl 
and orden and decisions of Rent Authority under 
this Act, like decree of a civil court without 
reference to any civil court; and 

CJ) any other matter which may be prescribed. 
(4) No adjournment shall be granted by the Tri­

bunal without recording the reasons justifying the 
grant of such adjournment in the case and costs shall 
be awarded, if a party asks for adjournment for third 
and subsequent times. 

Appeal to 61. (1) ~y person aggrieved by an orler pwed 
tbe 'I"rib1IDeI or a decision made by the Rent Authority may, 

within thirty days from the date of such order or 
decision, prefer an appeal in writing to the Tribunal 
in the prescribed form and accompanied by a cer­
tified copy of the order or decision appealed against 
and by such fees as may be prescribed: 

Provided that an appeal may be admitted after the 
expiry of the said period of thirty days, if the 
appellant satisfies the Tribunal that he had sufficient 
cause for not preferring the appeal within the 
specified period. 

(2) In computing the aforesaid period of thirty 
days, the time taken in obtaining a certified copy of 
the order or decision appealed against sball be 
excluded. 

(3) An apeal shall lie to the Tribunal from every 
order or decision of Rent Authority made under this 
Act both on question of law and facts: 

Provided that no appeal shall lie from and order or 
decision of the Rent Authority made under section 
11. section 12. section 21 or section 33 of this Act. 

(4) On receipt of an appeal under sub-section 
(1). the Tribunal shall. if satisfied after such inquiry 
IS it may deem necessary, that tbe appeal is a fit cue 
for adjudication by it, admit such appeal; but where 
the Tribunal is not so satisfied, it may summarily 
reject the appeal after" recording ita reuon. 

(5) The Tribunal shall endeavour to dispolC of an 
appeal against the order or decision of the Rent 
Authority under clause (e) clause (f) or clause (r) of 
sub-section (2) of section 22 or section 23, 24, 25, 26 
or 33 within one month of filing of such appeal. 
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63. Notwithstanding anything contained in any 
other provisions of this Act or in aay other law for 
the time being in force, no interim order (Whether 
by way of injuction or stay or in any other manner 
shan be made on, or in any proceeding relating to, an 
application or appeal unless-

(a) copies of such application or appeal and of all 
documents in support of the plea for such interim 
order are furnished to the party against whom such 
application is made or appeal is preferred; and 

(b) opportunity is given to such party to be 
heard in the matter: 
Provided that the Tribunal may dispense with the 

requirements of clauses (a) and (b) aod make an 
interim· order as an exceptional measure if it is 
satisfied, for reasons to be recorded in writing that it 
is necessary so to do for preventing any loss being 
caused to the applicant or the appellant, as the case 
may be, which cannot be adequently compensated in 
money; but any such interim order shall, if it is not 
sooner vacated, cease to have effect an the expiry of 
a period of fourteen days from the date on which it is 
made unless the said requirements have been com­
piled with before the expiry of that period and the 
Tribunal has continued the operation of the iterim 
order. 

63. A person making an application or prefer­
ring an appeal to the Tribunal under this Act may 
either appear in person or take the assistance of a 
legal practioner of his choice to present his case 
before the Tribunal. 

64. On the application of any of the parties and 
after notice to the parties, and after hearing such of 
them as he may desire to be heard, or on his own 
motion without such notice, the Chairman may 
transfer any case pending before one Bench, for 
disposal, to any other Bench. 

65. The decision of a Bench consisting of more 
than one Member on any point shall, where there is a 
majority, be .according to the opinion of the majority, 
and where there is no majority and the Members are 
equally divided in their opinion, they shall draw up a 
statement of the case setting forth the point or points 
on which they differ and make a reference to the 
Chairman, and on receipt of such reference, the 
Chairman man many arrange for the hearing to such 
point or points by one or more of the other Members 
(including, if he did not preside over such Bench, 
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himself) and such point or points shaD be decided 
according to the opinion by the majority of the 
Members who have heard the case, including those 
who had first heard it. 

66. On and from the date from which any jurisdic­
tion, powers and authority becomes exercisable under 
this Act by the Tribunal in relation to any matter, no 
court (except the Supreme Court) shaD have, or be 
entitled to exercise any jurisdiction, powers or 
authority in' relation to such matter. 
". On the commencement of this Act, all cases 

pertaining to the matters in respect of Which the 
Tribunal shall have jurisdiction under this Act includ­
illl the cases wider the Transfer of Property Act, 
1882. in respect of premises and tenancies covered 
under clauscs (c) to (i) of sub-section, (1) of section 3 
and pending in the High Court and all cases pending 
in the Rent Control Tribunal or additional Rent 
Control Tribunal constituted under the Delhi Rent 
Control Act, 1958 shan stand transferred to the 
Tribunal and the Tribunal may proceed with the 
matter either de novo or from the stage it was so 
transferred. 

68. AU proceedings before the Tribunal shall be 
deemed to be judicial proceedings within the meaning 
of sections 193, 219 and 228 of the Indian Penal 
Code. 

". The Chairman and other Members and the 
officers and other employees provided under section 
SS to the Tribunal shall be deemed to be. public 
servants within the meaning of section 21 of the 
Indian Penal Code. 

70. No suit, prosecution or other legal procecdina 
shall lie against the Central Government or againJt 
the Chairman or other Member of the Tribunal, or 
any other person authorised by such Chairman or 
other Member t for anything which is in good faith 
done or intended to be done in pursuance of this Act 
or any rule or order made thereunder. 

71. (1) No court other than the Tribunal shall try 
any offence punishable under this Act. 

(2) The Tribunal shall not take cognizance of an 
offence punishable under this Act, U9leu the com­
plaint in respect of the offence bas been made within 
three months from the date of the commission of the 
offence. 

4 of 1882. 

" of 1958. 

45 of 1860. 

,~ of 1860. 
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(3) Every complaiut rcferred to in sub-section (2) 
shall sct forth the facts which conatitute the offcnce 
allcged, thc nature of such offence and sucla other 
partic::ulars as are reuonably sufficicnt to summon the 
accused and to give him notice of the offence aIle&ed 
to have been committed and to notify the Public 
Prosecutor to conduct the prosecution. 

(4) The Tribunal shaU observe the same procedure 
for the trial of offences under this Act as the High 
Coun would obscrve if it were tryiDl the case under 

2 of 1974. section 474 of the Code of Criminal Procedure, 1973 
and for that purposc the Tribunal shall be deemed to 
tbe High Coun under the said Code. 

72. Oerica1 or arithmetical mistakes in any order Alllc!MJmeqt 
passed by the Tribunal or Rent Authority or erroR of Orden. 
arising therein from any accidental slip or ommission 
may, at any time, be corrected by the Tribunal or, as 
the case my be, the Rent Authority on an application 
rcc:eivcd in this behalf from any of the parties or 
otherwise. 

73. Save as otherwise exprealy provided in this FlaaIiI)' 01 
Act .. every order made by the Rent Autbority or an Order. 
order" passed on appeal under this Act shall be final 
and shaU not be called in question in any original 
suit, application or execution proceeding. 

CHAPTER vm 
PENALTIES 

74. (1) In a case where the tenant applies for Penaltiea. 

faxation of standard rent under section 11 for the 
premises the standard rent of which had been fixed in 
a previous tenancy under the Delhi Rent Control 

59 of 1958. Act, 1958 or under this Act, tbe landlard sball, on a 
request !rem the tenant, intimate in writing to sUC;b 
tenant thc standard rent so faxed and in case the 
landlord fails to do so, he shall be punishable witb 
fmc of onc thouaand rupees or double the Itandard 
rent, fixed in the previous tcnancy, whichcver is 
more. 

(2) If any landlord or tenant, contravenCl the 
provisions of sub-section (1) of section 21, he shall be 
punishable with fine equivalcnt in amount to the rent 
for three months or with one month's imprisonmcnt, 
or with both, and shall also be liable to fine of one. 
hundred rupees for each day commencing on the date 
of c::uttinl off or withholdina, essential supply or 
scrvice till 'the date the essential supply or'scrvice is 
rcatorcd. 
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(3) U any tenant sub-lets, uaiJlll or otherwise 
pu1I with the poaeaion of the whole or part of any 
premilea in contravention of the proviaiODl of c1a1llC 
(b) of lub-section (2) of section 22, be aball be 
puDishable with fine which may extend to five 
tbouaand rupeea, or double the rent received by the 
tenant for 1Ub-letting for every month till IUcb time 
the cauae of complaint ceuea, whichever it more or 
with imprisonment for a term of one month. 

(4) If any landlord makes a falJe ltatemcnt in hia 
affidavit, under paraeraph (i) of EzplllMtio,. I to 
c1auae (r) of lUb-lection (2) of aection 22, he Ihall be 
punishable with fine which may cxtend to five 
thousand rupees, or double thc rent receivable for a 
period of three years in cue it hu been re-Iet, 
whichever it more. 

(5) If any landlord re-Ieu or tramfers the whole or 
any part of any premises in contravention of lub­
section (1) of section 31, he shall be punishable with 
fine which may extend to five thousand rupees, or 
double the rent the landlord receives after re-Ietlinl, 
whichever it more, or imprisonment which may 
cxtcnd to one month. 

uplluuJJio,..-For the purposes of tbia lub-section 
and sub-section (3) of section 7S, in cases wbere it is 
difficult to prove the rent which the landlord or the 
tenant, u the case may be, it receivinl after re­
IcttiDl or sub-letting, the fine may extend to five 
thousand rupees. 

(6) If, after the tenant bu delivered poIICIIion, 
the landlord-fails to commcnce the work of rcpain or 
buildinl or re-buildinl, u the cue may be, within 
three mODtha of the Ipccificd date under IUb-tectioD 
(3) of section 32, hc sbaU be puniBbablc with fine 
equivalent to rent for three montha. 

(7) If a landlord cootraveoca the provilioDi of lub­
section (2) of section 32, be shall be puDilbable with 
finc which may extend to six months' rent of the 
premiaea. 

(8) If a tenant faiIa to make re-entry UDder ,ub­
ICdion (2) of IeCbon 32 within three montbl from the 
date of tbe completion of repain of buildiol or re· 
buDdinl, u tbe cue may be, intimated in writiq by 
the landlord, without reuooable CXCUIe, be IbaII 
forfeit biI ript to-re-cntry and ...... be p ....... bIe 
with fiDe equivalent to three montba' rent of the 
premiaa. 
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CHAPTER IX 

MISCEUANEOUS 

75. Save u otherwise exprculy provided iD this JuriIdictioD 
Act, DO civil court shall entertain any lUit or proceed- of c:iW c:ourtI 
iap in 10 fu U it relates to any matter to which this t.nd iD re­
Act applies or to any other matter which the ReDt .... of cer­
Authority is CIIlpowered by or UDder this Act to _ matten. 
decide, and no injunction in respect of any action 
takeD or to be taken by the ReDt Authority or the 
Tribunal under this Act shall be puted by any civil 
court or otber authority. 

76. All ReDt Authorities and AdditiODai ReDt Reat Au-
Authorities appointed under this Act shaD be deemed tboritia to 
to be public servants within the meaning of acction 21 be public 

4S of 18l1O. of the Indian Penal Code. ICrvantl. 

97 of 1956. 

!I of 1951. 

77. No suit, prosecution or other legal proceeding Protection 

sball lie against any Rent Authority -or addit~onal of Ktion 

Rent Authority in respect of anything which is in taken in 
good faith done or intended to be done in pursuance aood 
of this Act. faith. 

7.. Where any decree or order for the recovery of 
possession of any premises to which the Delhi Ten­
ants (Temporary Protection) Act. 1956 or the Delhi 
Rent Control Act, 1958, applies is sought to be 
executed OD the cesser of operation of any of those 
Acts in relation to those premises, the Rent Author­
ity executing tbe decree or order may, on the 
.pplication of tbe person against whom the decree or 
order hu been passed or otherwise. reopen the case 
and if it is satisfied that the decree or order could not 
have been passed if this Act had been in force on the 
date of the decree or erder. the Rent Authority may, 
havinl relud to the provisions uf this Act, set aside 
the decree or order or pass such other order in 
relation thereto u he thinks fit. 

79. On the ~mmencement of this Act. aU cuel 

pertaining to the matters in respect of which the Rent 
Authority shall have jurisdiction under this Act and 
pending before tbe Controller under the Delhi Rent 
CoDtrol Act, 1958 or any other court shall stand 
traIIIferred to the Rent Authority and the Rent 
Authority shaD proceed witb tbe matter either de 
1101'0 or from the stage it wu transferred. 

Special pr0-

vision re­
prdina de­

ena af-
fected by the 

Delhi Ten­
Uti (Tem-
porlry Pr0-
tection) Act. 

1956 and the 

Delhi Rent 

Control Act. 

1m. 

Trllllfer 
of pendilll 
CIICI to 
Rent Au­
thority. 
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Power of 
Ceoar" Gov· 

10. (1) If any difficulty arises ~ pviDa effect to the 
provisioaa of this Act, the Central Gevemment may, 

to by order publiJhed in the Official Gazette, make luch 
dif· provisioDJ not iDeo_tent with the provisioDl of this 

erameal 
remove 
&cultiea. Act u may appear to be necessary for rcmovina the 

difficulty: 

Provided that DO' order shall be made under this· 
section after the expiry of two years from the 
commencement of this Act. 

(2) Every order made under this section Ihall. u 
soon u may be after it is made, be laid before each 
House of Parliament. 

Power to 81. (1) The Central Government may, ~y notifica-
make ruIa. tion in the Official Gazette, make rulel for the 

purpose of carrying out the provisions of this Act. 

(2) In particular, and without prejudice to the 
generality of the foregoing powers, such rules may 
provide for all or any of the followi~g matters, 
namely:-

(41) the period within which agreements maD 
be registered under sub-section (2) of section 4; 

(b) the authority before whom, the form and 
the manner in which and the period within which 
the landlord and the tenant shall separately file the 
particulars about the tenancy under the proviso to 
lub-section (3) of section 4: 

(c) the manner of making application under 
lub-section (1) of section 11; 

(d) the valuer whose assistance may be taken 
by the Rent Authority and the manner of asseu­
ment to be carried out by him under sub-section 
(2) of section 11; 

(e) the manDer of depositing rent or other 
charges under sub-sectio~ (1) of section 16; 

(f) the particulars under clause (e) of lub 
section (2) of section 16; 

(g) the manner of senclina copy of application 
to landlord under sub-section (3) of section 16: 

(h) the maDDer in which the deposited reat or 
other charges to be paid to the applicant uDder 
lub-section (4) of section 16: 

(~ the manner of givins nOtice to the tenant 
under sub-section (3) of section 20; 
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CJ) the manner in which the application under 
sub-section (2) of section 22 shall be made to the 
Rent Authority; 

(k) the manner in which a notice &ball be 
given under proviso to clause ee) of sub-section (2) 
of section 22; 

(I) the manner in which notices to the land­
lord shall be siven by the tenant or sub-tenant 
under section 29; 

(m) the manner in which permission of the 
Rent Authority shall be obtained by the landlord 
under section 31; 

(n) the time within which applications to be 
made under sub-section (2) of section 31 or sub­
section (3) and sub-section (4) of section 32; 

(0) the manner in which the permission of the 
Rent Authority shall be obtained by the landlord 
under section 33; 

(P) the time within which the application shall 
be made to tbe Rent Authority by tbe landlord 
under section 33; 

(q) the powers of a civil court which may be 
vested in the Rent Authority under clause (d) of 
sub-acction (2) of section 45; 

(r) the number of Members in the Benches to 
be decided by the Chairman under sub-section (2) 
of section 47; 

(s) tbe procedure in accordance witb which a 
list of candidates shall be prepared by the Ministry 
of Orban Development in consultation with the 
Department of Justice of the Government of India 
under sub-section (5) of section 48; 

(I) the salaries and allowances payable to, and 
the other terms and conditions of service (includ­
ing pension, gratuity and other retirement 
benefits) of, the Cbairman and other Members 
under section 51; 

(u) procedure under sub-section (3) of section 
52, for the investigation of misbehaviour or 
incapacity of the Chairman or other Member 
referred to in sub-section (2) of the said section; 

(v) the financial and administrative powers of 
the Chairmaa under section S4; 
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(w) the aalaries and allowanc:ea and conditions 
of 1erW:e of the officers and other employees of 
the Tribunal under sub-lection (2) of section 55; 

(.x) the form of application under sub-section 
(1) of leCtion S9 and tbe affadavib, documentl or 
any other evidence and tbe fee in respect of filin, 
of the said application and the otber fea for the 
service or execution of proc:cues as mentioned in 
lub-section (2) of said section; 

(y) the matters to be prescribed under clause 
(J) of lub-section (3) of section 60; 

(z) the form of appeal and the fee payable 
under sub-aection (1) of aection 61; 

(u) any other matter which has to be. or may 
be, prescribed. 

(3) Every rule made under this Act shall be laid, as 
lOOn as may be after it is made, before each House 
of Parliament, while it is in session, for a total period 
of tbirty days whicb may be comprised in one session 
or in two or more successive sessions, and if, before 
tbe expiry of the session immediately followin, the 
session or the suc:cessive sessions aforesaid, both 
Houses a,fee in makin, any modification in the rule 
or botb HoulCs ~gree that the rule sbould not be 
made, the rule shall thereafter have effect only in 
sucb modified form or be of no effect as the case may 
be; 50, bowever, that any such modification or 
annulment shall be without prejudice to the validity 
of anytbinl previously done under that rule. 

Repeal and 11. (1) The Delhi Rent Control Act, 1958. is 59 of 19S8. 
Savinp. bereby repealed. 

(2) Not withstandinlsuch repeal and subject to the 
provisions-of section 67 and section 79 all cases and 
other proceedinp under the said Act pendin" at the 
commencement of this Act, shall be continued and 
disposed of an accordance with the provisioDl. of this 
Act. 

(3) Notwithstandin, such repeal all leases relatin, 
to the premises taken by the Government on lease 
under section 47 of the Delhi Rent Control Act, 1958 59 of 1951. 

sbaU cease on the expiration of a period of six 
months from the date of commencement of this Act, 
unless sooner determined by the Government. 
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SCHEDULE t 

(See ICCtions 6 and 7) 

The rent enhanceable under clause (Q) of 'Ub­
ICCtion (J) of section 6 or sub-section (J) of section 7. 
as the case may be, shall be calculated at tbe rates 
sbown in column (2) of Table I siven below, com­
pounding on an yearly basis, with reference to the 
date of agreement in the case of rent agreed to 
betwccn the landlord and the tenant. and the date of 
commencement of construction in the cue of staD­
dard rent. to arrive at the rent payable for the period 
for which rent is to be determined: 

Provided that the total amount of enhancement .. 
so calcualted till the commencement of this Act shall 
be restricted in respect of a premises on the buis of 
its size as indicated in column (1) of Table II to such 
percentage as is specified in the corresponding entry 
in column (2) of the said Table: 

Provided further that the enhancement in the case 
of a tenancy entered into before the commencement 
of this Act shall be effected gradually in five equal 
yearly instalments: 

ExpilUUllion. -The base for calculation of annual 
enhancement of rent after the Commencement of this 
Act shan be the rent payable in a year as if the total 
enhancement of rent due at the commencement of 
thil Act came into effect immediately rather than 
gradually over a five year period, and such annual 
enhancement of rent shall be payable in addition to 
the graduated enhancement: 

Provided also that in relation to a landlord. refer­
red to in section 26, who is a widow. a handicapped 
person or a person of the age of sixty-five years or 
more. the cnbancement of rent shall not be spread 
over a period of five years but shan come into force 
within immediate effect. 
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TABLE I 

Date of agreement/commencement of 
construction 

(1) 

1. Up to 31st December, 1949 .................. . 

2. On and from lat January, 1950 to 
31st December, 1960 .......................... . 

3. On and from lst January, 1961 to 
31st Dcc:ember, 1970 .......................... . 

4. On and from 1st January, 1971 to 
31st December, 1994 ...................... . 

Rate of enhancement of rent 

(2) 

Two per ccnt. 

Four per cent. 

Six per cent. 

(i) Eight per cent. for 
residential premiaes; 
(ii) Ten per cent. for non­
residential premises. 

5. On and from lst January, 1995 onwards .. Seventy-five per cent. of annual 
inflation rate based on Wbole 
sale Price Index in tbe ~ of 
residential premises and 
bundred per cent. of such rate 
in tbe case of non-residential 
premises. 

TABLE II 

Size of premises (built-up area) Permitted enbancement of rent 

(1) (2) 

1. Residential premises of 2S square metres Twenty-five per cent. 
orless .............................................. . 

2. Residential premises o( more than 25 Fifty per cent. 
square metres but 40 square metres or 
less .................................................. . 

3. Residential premises of more than 40 Seventy-five per cent. 
square metres but 80 square metres or 
less .................................................. . 

4. Residential premises of more than 80 Hundred per cent. 
square metres ................................... .. 

S. Non-residential premises Hundred per cent. 
(irrespective of size) ........................... . 



1. Air conditioner. 

2. Electrical Heater. 

3. Water cooler: 

4. Geyser. 
S. Refrigerator. 

6. Cookilll range. 
7. Furniture. 
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SCHEDULE U 

[Sle settion 8] 

8. Garden meant to be uaed by the tenant exclusively. 

9. Playground meant to be used by the tenant exclusively. 

10. Sun-breakers. 

11. Usufructs, if any, enjoyed by the tenant. 

SCHEDULE III 
(See sections 19 and 20) 

A. Structural repairs 10 be gOI done by the landlord 
1. Structural repairs, except those necessitated by damage caused by the 

tenant. 
2. Whitewashing of walls and painting of doors and windows once in three 

years. 

3. Changing and plumbing pipes when necessary. 

4. Internal and external wiring and related maintenance. 

B. Day tp day repairs 10 be gOI done by the tenant 
1. Changina of tap washers and taps. 

2. Drain cleaning. 

3. Water closet repairs. 

4. Wash basin repairs. 

5. Bath tub repairs. 

6. Geyser repairs. 

7. Circuit breakers repairs. 

8. Switches and sockets 'repairs. 

9. Repairs and replacem~nt of electrical equipment, except major internal 
and external wiring changes. 

10. Kitchen fixtures repairs. 

11. Replacement of knobs and locks of doors, cub-boards, windows, etc. 

12. Replacement of flynets. 

13. Replacement of glass panels in windows, doors, etc. 
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14. Maintenance of prden aDd open lpac:eI let-out to the tenant. 

SCHEDULE IV 

[Sa 1Ub-lCdion (4) of leClion 45] 

Form of Summons 

(Name. deacription and place of reaideoce of the tenant) 

Wbcl'Cll ShriL--__ hwu.. filed and application (a copy of which 
is annexed) for on the arounds specified in sectio'u.n __ 

You are hereby IUmmoned to appear before the Rcnt Authority within (e) 
days of the scrvice hereof aod file a reply within __ days in default whereof 
the matter shaD be heard and disposed of u par/~. 

(ee) You are to obtain the leave of the Reot Authority to contest the 
application for evictioo 00 the around __ , in default whereof, the applicant 
wiD be cntitled at any time after the expiry of the aaid period of fifteen days to 
obtain an order for your cviction from the said premisea. 

Leave to appear and contest the applicatioo may be obtained on an 
application to the Rcnt Authority supported by an affidavit II is refcrred to in 
clause (b) of sub section (7) of section 45. 

Giveo under my bud and scal of the Rent Authorityl Additional Reot 
Authority: 

1bis ... __ --uday 0' .... ' ___ 19 

(Seal) 

eTo be filled in. 

eeStrike off portion Dot applicable. 

Notea:-

Rcnt Authorityl 

Additional Rent Authority. 

eFor CUCI covered under clauses (t) and (f) of lU~sectioa (2) of section 22 
and sections 23, 24, 25, 26 and 33 indicate fifteen days and for other cues 
indicate thirty daya. 

"For ooly cues ~ under clause ill) of 1IIb-1eCtioD (8) of section 45. 



STATEMENT OF OBJEcrs AND REASONS 

The relations between landlords and tenants in the National Capital Territory 
of Delhi are presently governed by the Delhi Rent Control Act, 1958. This Act 
came into force on the 9th February, 1959. It was amended thereafter in 1960, 
1963, 1976, 1984 and 1988. The amendments made in 1988 were based on the 
recommendations of the Economic Administration Reforms Commission and the 
National Commission on Urbanisation. Although they were quite extensive in 
.nature, it was felt that they did not go far enough in the matter of removal of 
disincentivCl to the growth of rental housing and left many questions 
unanswered and problems unaddressed. Numerous representations for funher 
amendments to the Act were received from groups of tenants and landlords and 
others. 

2. The demand for further amendments to the Delhi Rent Control Act, 1958 
received fresh impetus with the tabling of the National Housing Policy in both 
Houses of Parliament in 1992. The Policy has since been considered and 
adopted by Parliament. One of its major concerns is to remove legal 
impediments to the growth of housing in general and rental housing in particular 
Paragraph 4.6.2 of the National Housing Policy specifically provides for the 
stimulation of investment in rental housing especially for the lower and middle 
income group by suitable amendments to rent control laws by State 
Governments. The Supreme Court of India has also suggested changes in rent 
control laws. In its judgement in the case of Prabhakaran Nair Vs. State of 
Tamil Nadu, the Court observed that the laws of landlords and tenants mUlt be 
made rational, humane, certain and capable of being quickly implemented. In 
this context, a Model Rent Control Legislation was formulated by the Central 
Government and sent to the States to enable them to carry out necessary 
amendments to the prevailing rent control laws. Moreover, the Constitution 
(Seventy-Fifth Amendment) Act, 1994 was passed to enable the State 
Governments to set up State-level rent tribunals for speedy disposal of rent 
cases by excluding the jurisdiction of all courts except the Supreme Court. 

3. In the light of the representations and developments referred to above, it 
has been decided to amend the rent control law prevailing in Delhi. As the 
amendments arc extensive and substantial in nature, instead of making changes 
in the Delhi Rent Control Act, 1958, it is proposed to repeal and replace the 
said Act by enacting a fresh legislation. 

4. To achieve the above purposes, the present Bill, inter alia, seeks to provide 
for the following, namely:-

(a) exemption of certain categories of premises and tenancies from the 
purview of the proposed legislation; 

(b) creation of tenancy compulsorily to be by written agreement; 
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(c) compulsory reptration of all writtcn agreemcnts of tcnancica except in 
certain circumstancca; 

(d) limit tbc inheritability of tenancies; 

(c) redefine the concept of rent payable and provide for its determination, 
cnhancemcnt and revision; 

(I) ensurc adcquate maintenance and repairs of tenanted premilca and 
facilitate further improvcmcnt and additions and a1tcrations of such premises; 

(g) balance the interests of landlords and tenants in tbc mancr of cviction in 
specified circumstances; 

(h) provide for limited period tenancy and automatic cviction of tenants 
upon expiry of such tenancy; 

(I) provide for the fixing and revision of fair rate and recovery of possession 
in respect of hotels and lodging houses; 

(}) provide for a simplcr and speedicr systcm of diJposaJ of rent cases 
through Rent Authorities and Rent Tribunal and by barrin, tbe jurisdiction 
of all courts cxcept the Supreme Court; and 

(k) enhance the penalties for infringement of the provisions of the 
legislation by landlords and tenants . 

.5. On enactment, the Bill will minimise distortion in the rcntal housing 
market and encourage thc supply of rcntal housing both from the existing 
housing stock and from new housing stock. 

6. The Notcs on clauses appended to the Bill explain the various provisions of 
the Bill. 

NEwDEun; SHIELA KAUL 

The 24th August, 1994. 



Notes of clGuses 
Clause 2.- This clause seeks to define certain words and expressions used in 

tbe Bill. 

Clause 3.-Tbis clause provides for exemptions of certain categories of 
premises from the purview of the Bill or certain provisions of it. 

Clause 4.-This clause provides for creation of tenancy by agreement in 
writing and its compulsory registration. 

Clause S.-Sub-clause (1) of this clause provides for inheritability of 
residential tenancy by the successors in the event of the death of a tenant. Sub­
clause (2) specifies that inheritability of tenancy is not applicable to non­
residential premises and provides for delivering possession of such premises to 
the landlord within one year. 

Clause 6.-This clause provides for rent payable in relation to a premises and 
the manner of its increase. 

Clause 7.-Tbis clause defines "standard rent" in relation to premises and the 
manner of its calculation. 

Clause S.-This clause specifies other charges payable by the tenant towards 
amenities provided by landlord, maintenance charges and property tax, in 
addition to the rent. 

Clause 9.-Tbis clause provides for revision of rent in certain cases. 

Clause 10-This clause provides or serving of notice by landlord for increasing 
rent on improvement, addition or structural alterations of the premises let out. 

Clause n.-This clause provides for fixation of standard rent, other charges 
payable etc., by Rent Authority. 

Clause 12.-This clause provides for expeditious flXation of interim rent by 
the Rent Authority, pending decision on the application for fixation of standard 
rent. 

Clause 13.-This clause specifies the period of limitation for application for 
fIXation of standard rent and power of the Rent Authority to entertain delayed 
application. 

Clause 14.-This clause provides for limitation of liability of coUector of rent 
or middlemen. 

Clause 1S.-This clause provides for manner of payment of rent or othcr 
charges payable by the tenant against receipt to be issued by the landlord. 

Clause 16.-Sub-clause (1) and (2) of this clause provide for deposit of rent or 
other charges payable with the Rent Authority by the tenant in case of refusal 
of the landlord to accept rent or his refusal to issue receipt. 
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Sub-clauses (3) and (4) of this clause provide for the manner of payment! 
withdrawal of rent or other charges deposited with the Rent Authority. 

Sub-clauses (S) and (6) of this clause provide for the imposition of fme by the 
Rent Authority on the tenant as well as on landlords on charges proved. 

Clause 17.-This clause specifies for time limit for making deposit of rent or 
other cbarges by the tenant. 

Clause IS.-This clause deals with withdrawal and/or forfeiture of rent and 
other charges deposited with the Rent Authority. 

Clause 19.-This clause deals with the duties of the landlord to keep the 
premises in good tenantable condition. 

Clause 20.-This clause deals with the duties o( the tenant to keep the 
premises in good tenantable condition. 

Clause 21.-This clause prohibits the landlord/tenant to cut off/withhold 
essential supply or service without just and sufficient cause. 

Clause 22.-This clause provides for the protection of tenant against eviction 
and the grounds on which the Rent Authority may make order for the recovery 
of possession of the premises. 

Clause n.-This clause provides for the right to recover immediate posscasion 
of premises by a landlord who is in occupation of an accommodation allotted to 
him by the Government or any local authority and. he is to vacate it in 
pursuance of any general or special order of Governmentllocal authority. 

Clause 24.-This clause provides for right to recover immediate possession of 
premises for self residential use to accure to members of armed forces released! 
retired from service or to dependent of a member of any armed force who had 
been killed in action. or a member of the armed forces having less than one year 
service remaining preceding the date of retirement from the forces. 

Clause 25.-This clause provides for right to recover immediate possession of 
premises for self residential use to accrue to a Central or State Government 
employee who has retired or is due to retire in less than one year. 

Clause 26.-This clause provides for immediate recovery of possession of 
premises by landlords who are widows. handicapped persons or persons who are 
of sixty-five years and above for residential or non-residential use for setf or for 
hislher family or for anyone ordinarily living with himlher. 

Clause 27.-This clause lays down the manner of payment of rent during 
eviction proceedings. 

Clauses 28 and 29.-These clauses spccify restrictions and conditions of sub­
letting and its manner of creation and termination. 

Clause 3O.-This clause specifics cases when sub-tenant is to be treated as 
tenant. 

Clause 31.-This clause provides for re-entry of a tenant and payment of 
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compensation to him in cue landlord fails to abide by tbe conditions 
under which R<:OVery of pouession of a premises was granted to him. 

Clause 32.-Tbis clause provides for recovery of possession for repairs 
and re-building and re-entry of the tenant. 

Clawe 33.-This clause provides for tenancies for limited period and 
recovery of possession on the termination of the period thereof. It also 
provides for damages in case possession is not handed over on 
termination of tenancy. 

Clause 34.-This clause provides for revcovery of possession in certain 
specified cases. 

Clawe 3S.-This clause provides for permission to landlords to 
construct additional structures without causing any undue hardship to 
tenant. 

Clawe 36.-This clause provides for additonal construction by landlord 
on vacant land which is a part of the let out premises. 

Clawe 37.-This clause deals with applicability of order of recovery of 
possession of premises. 

Clawes 38 to 4O.-These clauses provide for applicability of Chapter V 
of the Bill to hotels and lodging houses in areas to be notified by the 
Central Government. fixing fair rates and their revision. 

Clawe 41.-This clause bars charging of amount by manager or owner 
of the hoteVlodging house in excess of the fair rate earlier fixed. 

Clause 42.-This clause provides for the recovery of possession of 
accommodation by manager of a hotel or the owner of a lodging house. 
on certain grounds. 

C/awes 43 to 4S.-These clauses provide for the appointment of Rent 
Authorities and additional Rent Authorities. powers of Rent Authority 
and procedure to be followed by them. 

Clause 46.-This clause provides for the establishment of Delhi Rent 
Tribunal. 

Clause 47.-This clause specifies the composition of Tribunal and 
Benches thereof. 

Clauses 48 to 51.-These clauses deal with tbe qualifications for 
appointment as Chairman and Members of the Delhi Rent Tribunal. 
terms of their office, alternate arrangements enabling seniormost Member 
to act as Chairman in certain circumstances. salaries. allowances and 
conditions of service of Chairman and Members. 

Clause 52.-This clause provides for the resignation and removal of 
Chairman and Members of the Tribunal. 

Clause S3.-This clause provides for restrictions on further employment 
of the Chairman and other Members of the Tribunal. 
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Cltnue 54.-This clause deals with the fmancial and administrative powers of 
Chairman. 

Cltnue 55.-This clause provides for appointment of staff of the Tribunal, 
their salaries, allowances and other terms and conditions of service, etc. 

ClGuse 56.-This clause provides for distribution of business among the 
Benches. 

ClGuse 57.-Tbis clause provides for jurisdiction, powell and authority of the 
Tribunal. 

CllULSe 58.-This clause provides the Tribunal with power to punish for 
contempt. 

CllULSe 59.-Tbis clause provides for making application to Tribunal for 
redressaJ of grievances pertaining to any order relating to any matter within the 
jurisdiction of the Tribunal, its admission or rejection. 

ClGuse 6O.-This clause deals with the procedure and powers of the Tribunal. 

ClGuse 61.-This clause provides for appeals to the Tribunal a,ainst the order 
passed by the Rent Authority, their limitation, adjudication and disposal. 

CllULSe 62.-This clause deals with the conditions for making interim orders by 
the Tribunal. 

Clause 63.-This clause provides for right of applicant to take assistance of 
legal practitioner of his choice. or to plead the case personally. 

Clause 64.-This clause specifies power of Chairman to transfer cases from 
one Bench to another. 

Clause 65.-This clause provides that decision of a Bench is to be by majority. 

CIQUSe 66.-This clause provides for bar of jurisdiction of courts except that of 
the Supreme Court. 

Clause 67.-This clause provides for transfer of all cases pending before High 
Court, etc., to the Tribunal. 

Clause 68.-This clause bestows judicial status to the proceedings before the 
Tribunal. 

Cltnues 69 10 70.-These clauses provide that the Chairman. Members and 
staff of the Tribunal shaD be deemed to be p)lblic servants within the meaning of 
section 21 of the Indian Penal Code and further make tbem immune to any lela I 
proceedings for anything done in good faith in pursuance of the provisions of 
the Bill or rules made thereunder. 

Clause 71.-This clause provides for criminal jurisdiction of the Tribunal in 
respect of the offences punishable under this Bill. 

Clauses 72 to 73.-These clauses pr~ide for amendment of orders of Tribunal 
and Rent Authority due to clerical or arithmetical erron/omissians u well as 
the finality of orders. 
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Cu,use 74.-This clause lisu out the penalties for violation of the provisions of 
the BiU either by the tenant or by' the landlord and their quantum. 

Clause 7S.-This clause provides for bar of jurisdiction of civil COurtl. 

Cu,uses 76 to 77.-These clauses provide that the Rent Authoritica shan be 
deemed to be public servants within tbe mcanin, of scc:tion 21 of the lodian 
Penal Code and funber make tbem immune to any legal proceedinp for any 
action taken in 100d faith in pursuance of the Act or rules made thereunder. 

Clause 78.-This clause deals with special provision relardin, decree affected 
by the Delhi Tenants (Temporary Protection) Act, 1956 and Delhi Rent Control 
Act, 1958. 

Clause 79.-This clause provides for transfer of cases pending before the 
Controller or Additional Controller appointed under the Delhi Reat Control 
Act, 1958, to the Rent Authority I Additional Rent Authority appointed under 
the new Act, from a date to be notified by the Central Government. 

Clause 80.-This clause empowers the Central Government to remove 
difficulties that arise in aivina effect to the provisions of the Bill. Every order of 
the Central Government under this clause is to be laid before each House of 
Parliament. This power is exercisable only for two years from the 
commencement of the leaislation. 

Clause 81.-This clause confers powers on the Central Government to make 
rules for the purposes of carrying out the provisions of this Bill, when enacted 
and their laying on the Table of the Houses of Parliament. 

Clause 82.-This clause provides for repealing the Delhi Rent Control Act, 
1958" and saving consequential impact on the cases pending under that Act and 
certain leases for a period of six months aftcr such repeal. 



FINANCIAL MEMORANDUM 

aause 43 of the Bill provides or appointment of Rent Autborities and 
additional Rent Autborities for adjudication of disputes between landlords and 
tenants. For tbe purpose, it is proposed to appoint, initiaUy, 20 Rent Authorities 
including additional Rent Authorities alooa with supponina staff to handle the 
backlog of cascs as weD as new cues. The expenditure on tbia account is to be 
borne by the Governmcnt of the National Capital Territory of Delhi. 

2. aause 46 of the BW provides for the establishment of the Delhi Rcnt 
Tribunal. The Tribunal shall consist of a Chairman and not leu than three other 
Members. The Central Governmcnt shall determine the nature and catc,or1ea of 
officers and otber cmployees required to usiat the Tribunal. aauses 51 and SS 
of the Bill contajn provisions relating to salaries and aUowances (including 
pension, gratuity and otber retirement benefits) payable to the Cbairman and 
other Members as weU as officers and other employees of the Tribunal. 

3. It is estimated that tbe appointment of Rent Autborities and establisbment 
of the Delhi Rent Tribunal and appointment of its Chairman and other 
Members and officers and other employees would entail an annual recurring 
expenditure to the tune of Rs. 60.23 lakhs on the part of the Government of 
National Capital Territory of Delhi, 85 detailed below-

(a) Towards payment of salary, allownces etc. to the 
Chairman and other Members of the Delhi Rent 
Tribunal and its officers and other employees. 

(b) In respect of 20 Rent Authorities including 
Additional Rent Authorities and supporting 
officers and other employees. 

(Rs. in lakhs) 
6.23 

54.00 

Total: 60.23 

In addition, there will be some non-recurring expenditure on account of 
setting up establishments for the Rent Authorities and the Delhi Rent Tribunal 
which it is not possible to estimate at this stage. 

4. Once the backlog of cases is considerably cleared, it may become possible 
to reduce the number of Rent Authorities, brining down the annual recurring 
expenditure. 
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MEMORANDUM REGARDING DELEGATED LEGISLATION 

Sub-clause (1) of clause 81 of the Bill empowers the Central Government to 
make rules for the purpose of carrying out the provisions of the Act. They relate 
inter alia, to the form and manner in which and the period within which copy of 
particulars of tenancy shall be filed by the landlord and the tenant before the 
prescribed authority, the manner of making applications to the Rent Authority 
for fixation of standard rent, etc., the manner of giving notice to the tenant in 
respect of inspection of the premises, salaries and allowances payable to and the 
other terms and conditions of service (including pension, gratuity and other 
retirement benefits) of Chairman and other Members of the Delhi Rent 
Tribunal, form of appeal to be preferred before the Tribunal etc. Every rule 
made by the Central Government under clause 81 is required to be laid before 
Parliament. 

2. The matters in respect of which rules may be made relate to matters of 
procedure or administrative details or matters in respect of which it is not 
practicable to make detailed provisions in the Bill itself. The delegation of 
legislative power is, therefore, of a normal character. 
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RAJYA SABHA 

A 

BILL 

to provide for the regulation of rents, repairs and maintenance and evictions 
relating to premises and of rates of hotels and lodging houses in the National 

Capital Territory of Delhi. 

(Smt. Sheila Kaul, Minister of Urban Development) 
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